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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE
BENCH AT CHENNAI
ORIGINAL APPLICATION No.106 of 2023

K Srinivasulu & Ors

State of Andhra Pradesh and 13 others
REPORT FILED BY THE 5% RESPONDE

Versus

Applicants

Respondents

NT APPCB

SL.No | Name of the Respondent

EC VIOLENCE SHOW CAUSE
NOTICE

COMPLIANANCE

1. 7TH Respondent M/s
RATHNA MINERAL
ENTERPRISES granted

black granite quarry lease

Show cause notice issued
by the APPCB on
20.09.2023 with the

details of the Iinvironmental
compensations

| an Extantof 4.8T0 ha IN
Sy No’s 132,133,134,135

Lease holder have pay
the environmental
compensation through
demand draft No. 986025
S.B.I Kuppam Branch
dated 22-09-2023 for a

suri of Rs4,30,0007+

o2 8TH Respondent M/S. SRI
SAI KRUPA GRANITES
Black Granite Mine in Sy.
No. 100 Part an Extant of
0.611Ha,

Show cause notice issued
by the APPCB on
11.05.2023 with the

details of the Environmental
compensations

Lease holder have pay
the environmental
compensation through
demand draft No. 960837
K.V.B dated 15-05-2023
for a sum of Rs

4,40,000/ -
3. 9TH Respondent. M/S. SRI | Show cause notice issued | Lease holder have pay
SAI RAGHAVENDRA the environmental

GRANITES Black Granite
Mine in Sy. No. 98/3 Part o
an Extant of 0.607 Ha

by the APPCB on
11.05.2023 with the
details of the Environmental
compensations

compensation through
demand draft No. 960835
K.V.B dated 15-05-2023

for a sum of Rs
4.40,000/

4. 10™ Respondent. K.
Sivaprakash son of
Krishnan aged about 50
years, Black Granite Mine
an Extant of 0.772 ha Sy

Show cause notice issued
by the APPCB on
11.05.2023 with the
details of the Environmental
compensations

Lease holder have pay
the environmental
compensation through
demand draft No.000148
Bank of India dated 15-

No.101/2 05-2023 for a sum of Rs
4,25,000/-

3. 117H Respondent. K. Show cause notice issued | Lease holder have pay

Sivaprakash son of Krishnan the environmental

aged about 50 years, Black
Granite Mine an Extant of
0.405 ha Sy No.103

by the APPCB  on
11.05.2023 with the
details of the Environmental
compensations

compensation through
demand draft No.000147
Bank of India dated 15-
05-2023 for a sum of Rs

4,25,000/-
6, 12™ Respondent. M/s J.R | Show cause notice issued | Lease holder have pay
Granites Pvt.Ltd in Black the environmental

Granite Mine Sy
No.136,137,%138 an Extant
of 4.846 Ha

by the APPCB on
11.05.2023 with the
details of the Environmental
compensations

compensation through
demand draft No. 325955
Union Bank dated 12-05-
2023 for a sum of Rs

S . o _ 4.,30,000/ -
7 13T Respondent. M/s | Show cause notice issued | Lease holder have pay
J.R Granites Pvt.Ltd in by the APPCB on | the environmental
Black Granite Mine Sy compensation through




e ag Aot M O

demand draft No. 325954

11.05.2023 with the
details of the Environmental
compensations ‘

No. Sy
No.89/1,95/1(P),95/2(P

Union Bank dated 12-05-
2023 for a sum of Rs

4,30,000/-
8 14T Respondent. M/s | Show cause notice issued | Lease holder have pay
J.R Granites Pvt.Ltd in | by the APPCB on | the environmental
Sy No.99/4 &7 Black |11.05.2023 with  the | compensation through
Granite Mine an Extant | qetails of the Envi tal demand draft No. 325953
0f0.850 Ha Comensations. e | Union Bank dated 12-05-

2023 for a sum of Rs
4,30,000/-

Hence, it is humbly prayed that this Hon’ble Tribunal may be pleased to
pass appropriate Orders in the above original application No. 106 of 2023 and pass
such further or other orders as this Hon’ble Tribunal may deem fit and proper in the

facts and circumstances of the case and thus render justice.

Dated at Vijayawada on this the 13th day of October 2023

ENV)

A.F. ution Control Boarc

Regional Office : TIRUPAT!
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Order No. 738/APPCB/HO/ECSI/TPT/2023- Date: 20/09/2023

SHOW CAUSE NOTICE

Sub:APPCB — HO - ECS - M/s. Ratna Mineral Enterprises (Black Granite mine — 4.810 Ha),
Sy.No.132, 133, 134 & 135, Kotamakanapalli (V), Gudupalli (M), Chittoor District —
Before the Original Application No.271/2022 Hon'ble NGT order dt. 20.07.2022 - Stop
production Order issued by the Board on 23.11.2022 - Inspection of your mining unit on
11.04.2023 - Hon'ble NGT order dt. 06.09.2023 - Non-compliance - Levy of
Environmental Compensation - Show Cause Notice - Issued - Reg.

Ref: 1. CFO order dt. 12.09.2017 valid up to 31.12.2022.
. The Hon'ble NGT, Principle bench, New Delhi order dt.27.04.2022 and
20.07.2022-in-O.A No 271/2022.— it
. Joint Inspection conducted at mining units area on 22.06. 2022
. Show cause notice issued by RO, Tirupati on 27.08.2022.
. Your reply dated 21.09.2022,
. Inspection of your mine on 04.10.2022.
. External Advisory Committee (Task Force) meeting held on 09.11.2022.
. Stop production Orders issued by the Board vide order No. 738/APPCB/HO/UH-
WTHTPT/2022-656, dt. 23.11.2022
9. The Hon'ble NGT (PB) New Delhi order dt. 06.09.2023 in O.A No 271/2022
10.RO, Tirupati Lr. No. NGT-271/2022/APPCB/RO/TPT/2023-1528, dt.
08.09.2023, received on 13.09.2023

Kkk
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WHEREAS you are operating a granite mining unit in the name & style of M/s. Ratna Mineral
—Enterprises—(Black Granite- mine——4-810—Ha)—located at-Sy-Ne:132--133,-134- &-135—
Kotamakanapalli (V), Gudupalli (M), Chittoor District.

WHEREAS you have abtained Environmental Clearance in favour of M/s. Ratna Mineral
Enterprises to operate Black Granite mine in an extent of 4.810 Ha located at Sy.N0.132,
133, 134 & 135, Kotamakanapalli (V), Gudupalli (M), Chittoor District.

WHEREAS the Board vide ref. 1% cited, issued CTO to operate Black Granite mine in an
extent of 4.810 Ha located at Sy.No.132, 133, 134 & 135, Kotamakanapalli (V), Gudupalli
(M), Chittoor District and the same was expired by 31.12.2022.

WHEREAS Sri. K Srinivasulu and other residents of village Kondasamudram and
surrounding villages Gudupalli Mandal, Chittoor, Andhra Pradesh made a compliant in the
Hon'ble National Green Tribunal (NGT) Principal Bench, New Delhi against granite quarry
mining operations carried out in the area, which was registered as O.A. No. 271/2022.

WHEREAS the Hon'ble NGT, Principle bench, New Delhi by order Dt.27.04.2022 constituted
a Joint Committee comprising representatives of MoEF & CC, CPCB, SEIAA, APPCB and
District Collector. The Joint Committee conducted inspection of mine areas on 22.06.2022

and submitted a report to Hon'ble NGT on 16.07.2022.
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WHEREAS the Hon'ble NGT, Principle bench, New Delhi after going through the joint
committee inspection report has made the following order on 20.07.2022 -

“The State PCB and SEIAA are also directed to take further remedial action
in accordance with law by following due process and also file its further
action taken report within two months by e-mail at judicial- ngt@gov.in
preferably in the form of searchable PDF/OCR Support PDF and not in the
form of Image PDF”.

WHEREAS the RO, Tirupathi vide ref. 4t cited, issued Show cause notice to M/s. Ratna
Mineral Enterprises (Black Granite mine — 4.810 Ha) for violations of CFO order Dt.
12.09.2017. In response to the Show cause notice issued, you have submitted reply on

21.09.2022.

WHEREAS the Board officials again inspected your mine operating in the name of M/s.
Ratna Mineral Enterprises (Black Granite mine — 4.810 Ha), on 04.10.2022 for verifying @he
compliance on the show cause notice issued by the Board and reported the following

observations -

Not developed adequate avenue plantation along the approach road.

Over burden is being dumped outside the mine lease area.

Not submitted details of funds earmarked for environmental protection measures.
Not submitted water & air quality monitoring reports. T

Not furnished occupational health surveillance data.

ULk B o

WHEREAS a hearing was conducted before the External Advisory Committee (Task Force)
of A.P. Pollution Control Board in its meeting held on 09.11.2022. The representatives of the
industry and the EE, RO, Tirupathi attended the meeting through VC. The committee
observed that a show cause notice was issued to the unit for the non-compliance observed,
but the unit has not taken required action to comply with the conditions.

WHEREAS the Committee after detailed discussions, recommended to issue stop production

to M/s. Ratna Mineral Enterprises (Black Granite mine — 4.810 Ha), Sy.N0.132, 133, 134 &

135, Kotamakanapalli (V), Gudupalli (M), Chittoor District as the unit has not developed
adequate avenue plantation along the approach road, Over burden is being dumped outside
the mine lease area, Not submitted details of funds earmarked for environmental protection
measures, not submitted water & air quality monitoring reports, not furnished occupational
health surveillance data.

WHEREAS, the Board vide ref. 8th cited, issued Stop Production Order to the M/s. Ratna
Mineral Enterprises (Black Granite mine — 4.810 Ha) located at Sy.No0.132, 133, 134 & 135,
Kotamakanapalli (V), Gudupalli (M), Chittoor District under Sec.33 (A) of Water (Prevention
and Control of Pollution) Act, 1974 and under Sec.31 (A) of Air (Prevention & Control of
Pollution) Act, 1981 for non-compliance of consent conditions / Board directions.

WHEREAS the Board officials inspected your mine on 02.01.2023 and reported the following
status —

S.No. Condition Compliance

1. [Not developed adequate Complied.
avenue plantation along{The mining unit has planted and developing saplings all along the
the approach road. approach road in addition to the existing green belt to meet the

equired green belt as per norms.
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Over burden is being
dumped  outside  the
mine lease area.

Earlier, the mining project was staring the over burden outside the
nine lease area due to un-availability of plain land and geography
of the lease area.

Presently, the mining project is sloring the over burden inside the
mine lease area and also the mining project have also applied for
additional land abutting to the mine lease area for dumping over
burden and the mining unit has obtained NOC from Revenue
Department and same is pending for grant with Director of Mines &
Geology (DM & G).

Not submitted details of
funds earmarked for
environmental protection
measures,

Complied

The details furnished by the mining unit on funds about Rs.2.60
Lakhs earmarked for environmental protection furnished by the
mining unit,

Not submitted water &
air  quality monitoring

3'd party analysis reports conducted by M/s, Star Analytical
Services.

reports.

5. INot
occupational
surveillance data.,

furnishedComplied.

healthiMedical examination reports of the employees are here with
enclosed which were carried out as part of occupational health
surveillance data.,

- WHEREAS, the EE, RO, Tirupati submitted the status report to Hon'ble NGT, Principal
Bench, New Delhi on 17.01.2023. The Hon'ble NGT, Principal Bench, New Delhi issued the
following order dt. 20.03.2023 the operating part of the directions is read as follows:

"Respondent No.2 (Principal Secretary, Department of Mines & Geology, Govt. of
Andhra Pradesh) & Respondent No. 5 (A.P. Pollution Control Board) are directed
to take appropriate remedial action and filed Action taken report -with requisite
details, apart from there replies | responses within one month by e-mail at judicial-

ngt@gov.in’.

WHEREAS, the Board officials of RO, Tirupati again inspected M/s. Ratna Mineral
Enterprises (Black Granite mine —4.810 Ha), Sy.N0.132, 133, 134 & 135, Kotamakanapalli
(V), Gudupalli (M), Chittoor District on 11.04.2023 and observed that the mining unit is yet
to comply with Board directions and the unit is not in operation.

WHEREAS, the EE, RO, Tirupati vide ref. 101 cited recommended to levy environmental
compensation on M/s. Ratna Mineral Enterprises (Black Granite mine — 4.810 Ha),
Sy.N0.132, 133, 134 & 135, Kotamakanapalli (V), Gudupalli (M), Chittoor District duly
computing the EC as per the CPCB prescribed methodology, for operating the mine for a
period of 86 days in violation of consent conditions / Board directions as follows -

Environmental Compensation (EC) = PIXN xRx S x LF

Sl Date of Pollution Scale of Location Factor | Number of Environmental
No| Compliance Index Operation Factor in days of Compensation
to the (PN (S) (LF) Rupees | Violation (EC)
Direction (Rs.) (N)
1 22.06.2022 80 0.5 1 125 8 Rs.4,30,000/-
6

Note: No of violation days were taken into consideration between the period from the issuance of
Show Cause Notice i.e., from 27.08.2022 to issuance of Sto)p production order i.e, on 23.11.2022.

In view of above, you are hereby directed to show cause to why the Board shall not
levy environmental compensation for Rs.4,30,000/- (Rupees Four Lakhs and Thirty

K
SR b
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thousand only) on occupier of M/s. Ratna Mineral Enterprises (Black Granife mine — 4.810
Ha), Sy.N0.132, 133, 134 & 135, Kotamakanapalli (V), Gudupalli (M), Chittoor District.

Further, you are directed rectify the non-compliance observed by the Board officials during
inspection of your mine as mentioned above and shall furnish reply to the Show Cause
Notice within 15 days from the date of issue of this notice, failing which necessary orders
will be issued to levy the environmental compensation and action will be initiated against
your unit under section 33(A) of Water (Prevention & Control of Pollution) 1974 and under
section 31(A) of Air (Prevention & Control of Pollution) Act, 1981 and amendments thereof,
in the interest of safe guarding public health and Environment, without further notice.

B Sreedhar las
MEMBER SECRETARY

To

The Occupier,

M/s. Ratna Mineral Enterprises (Black
Granite mine - 4.810 Ha),

Sy.No.132, 133, 134 & 135,
Kotamakanapalli (V), Gudupalli (M),
Chittoor District.

Copy to:

The JCEE, APPCB, ZO, Kurnool for information and necessary action.

The EE, APPCB, RO, Tirupati for information and necessary action. .

The Dy. Director, Mines & Geology Dept, Chittoor for information and necessary action.

igitally Signed by B

reedhar las B el
ate: 20-09-2023 00:59:48 : B g
_eason: Approved '




To,

Date: 25.

The Member Secretary,

A.P. Pollution Control Board,

Paryavaran Bhavan, Head Office, Opp.
JAMAC Housing Complex, APIIC Colony,
Gurunanak Colony, Vijayawada-520007, (AP).

Respected Sir,

Sub:  OA No. 271 of 2022 filed at Hon’ble NGT Principal bench, New Delh

Rathna Mineral Enterprises, (Black Granité Mine - 4.810 Ha); Sy No. 1
134 & 135 of Kotamakanapalli Village, Gudupalli Mandal, Chittoor D
Show Cause notice issued by the Board on 11.05.2023 - Compliancs
submitted - Reg.

Ref:  Show Cause Notice No. 738/APPCB/HQ/ECS/TPT/2023 Dt. 20.09.2023.

dekdededkk e
We humbly submit that with reference to the 1** ¢cited above, our compliance s
the directions issued by the Board while serving the Stop production or

23.11.2022 was reviewed in the Task force committee meeting held at Head Of
Pollution Control Board, Vijayawada on 09.11.2022.

It is also submit that, Board has issued Show Cause notice to our mining pro
complying-the-directions-issued-by-the -Board and-also-furnish-the-reply-within

and further levied environmental Compensation of Rs. 4,30,000/-

In this connection, we assured to complete the remaining non compliance
submitting Environmental Compensation of Rs. 4,30,000/- bearing DD No.
Dt.22.09.2023.

In light of the above, it is requested to kind authorities to drop any furthe
against our mining project and we will maintain all the norms stipulated by the

Submitted for favour of orders.

Yours faithfully,

For Bzthna Bineral Enter

Encl: R e
01. DD No. 986025 Dt. 22.09.2023 for Rs. 4,;30,000/-

" G
FARTHER

Copy submitted to the Environmental Engineer, Regonal office, Tirupati- for fa
information.

09.2023

- M/s.

istrict -
report

tatus on
der Dt.
fice, AP

ject for

ind also
986025

T action
Board.

VOur

pZ, 133,



- ——1-11.04.2023-~-Levy—of- Envircnmental -Compensation - -Show-Cause -Notice

ANDHRA PRADESH POLLUTION CONTROL BOARD

Paryavaran Bhavan, Head Office, Opp: JAMAC Housing Complex,

APIIC Colony Road, Gurunanak Colony, Vijayawada - 520007.
Phone: 0866-2463200, Website: https://pch.ap.gov.in

SCN No. 738/APPCB/HO/ECSITPT/2023- Date: 11/05/2023.

SHOW CAUSE NOTICE

Sub 'APPCB — HO - ECS - Ongmal Appllcatxon No0.271/2022 filed by Sri — A. Srinivasulu

. & others, R/o Kondasamudram (V), Gudupalli (M), Chittoor District against Granite
 mining units - M/s. Sri Sai Krupa Granites., (Black Granite mine — 0.611 Ha), !
' Sy.N0.100, Kotamakanapalli (V), Gudupalli (M), Chittoor District - Hon'ble NGT !
. directives 20.07.2022 - Stop production Orders issued by the Board on 22.11.2022 - |
. Representation of the ML for revocation of Stop Production order — Hon'ble NGT :
i order dt. 20.03.2023 - Inspection of the mining unit by the Board officials on

i

' Issued - Reg.

. EC & CFO orders valid upto 30.09.2022. T

. Original Application No.271/2022 filed by Sri A.Srinivasulu others before Hon'ble !
NGT, Principle bench, New Delhi.

. Joint Committee constituted by the Hon'ble NGT, Principle bench, New Delhi.

. Joint Committee inspection held on 22.06.2022

. Directions of Hon'ble NGT, Principle bench, New Delhi vide its Order
Dt.20.07.2022

. Order No. 738/ APPCB/HO/UH-II/TF/TPT/2022-, Dt.22.11.2022,

. Request letter of the mining unit on 31.12.2022.

. Board officials inspected the mining site on 02.01.2023.

. Hon'ble NGT Principal Bench, New Delhi order Dt.20.03.2023.

.
H
N
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! 5 ~ 10.Board officials inspected the mining site on 11.04.2023.
‘ : 11.EAC (TF) meeting held on 08.05.2023. ey
WHEREAS, you are operating the Granite Mining Unit in the name & style of M/s. Sri Sai
Krupa Granites., (Black Granite mine — 0.611 Ha), Sy.No.100, Kotamakanapalli (V),
Gudupalli (M), Chittoor District.

WHEREAS, M/s. Sri Sai Krupa Granites., (Black Granite mine — 0.611 Ha) vide ref. 15! cited,
obtained Environmental Clearance (EC) and subsequent Consent for Operation (CFO) of the
Board valid for the period upto 30.09.2022.

WHEREAS, Sri A. Srinivasulu & others, R/o Kondasamudram (V), Gudupalli (M), Chittoor
District vide ref. 29 cited, filed an appeal before Hon'ble NGT, Prirciple bench, New Delhi
through Original Application No.271/2022 on pollution problems being caused due to Granite
mining units operating in Gudupalli (M), Chittoor District, Andhra Pradesh on blasting
operations and other issues facing hy the surrounding villagers.

WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref. 3'd cited, constituted a
Committee vide its order Dt.27.04.2022 and directed to submit a Joint Committee inspection
Report within two months.
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WHEREAS, the Joint Committee conducted Joint Inspection at the area on 22.06.2022 and
submitted a report to Hon'ble NGT on 16.07.2022. Subsequently, the Hon'ble NGT, Principle

hench, New Delhi vide ref. 5 cited, made the following in its order Dt.20.07.2022 -

"Before proceeding any further, we consider it appropriate that Notice of present
proceedings be also issued to the Project Proponents, Principal Secretary,
Department of Mines and Geology, Government of Andhra Pradesh, Zonal Office of
Directorate General of Mines and Safety, (South Central Zone) Hyderabad, and
Collector, Chittoor requiring them to file their response/ reply to the allegations made
in the application as well as observations made in the report of Joint Committee

within one month”,

"The State PCB and SEIAA are also directed to take further remedial action in
accordance with law by following due process and also file its O.A. No. 271/2022 K
Srinivasulu & Ors Vs. State of A.P. further action taken report within two months by e-
mail at Judicial- ngt@agqov.in preferably in the form of searchable PDF/OCR Support

PDF and not in the form of Image PDF".

WHEREAS, the unit applied for Renewal of CTO. The Zonal office, Kurnool sought

clarification on 25.10.2022 for payment balance consent fee and other lapse.

WHEREAS, the issue was reviewed during the EAC (TF) meeting held on 09.11.2022 and
vide ref. 61" cited the -Board issued Stop Production order to your mining project vide order
dt.22.11.2022

WHEREAS, M/s. Sri Sai Krupa Granites., (Black Granite mine — 0.611 Ha) vide ref. 7t cited,
requested the Board for revocation of Stop Production order along with photographic
evidence on rectification of the non-compliances. The officials of RO, Tirupati inspected
M/s. Sri Sai Krupa Granites., (Black Granite mine — 0.611 Ha) on 02.01.2023 & 11.04.2023
and reported the following status in respective of non-compliances mentioned in the stop
production order on 22.11.2022:

| Sl. | Condition ~_ Compliance
No. .
1 Not maintained buffer|Partially Complied.
zone of 7.5 m on all four
sides. During the inspection, it was observed that the mining unit

is maintaining the buffer zone towards North & South
sides. The mining project is being used as a ramp towards
East side and West side the boundary of the mining
oroject is sharing with adjacent mining unit.

2 Not provided the details oflComplied.
CSR activities taken up.
During the inspection, the mine lease holder has taken up
activities under CSR activities for providing of street lights,
School development works, water purifier and donating
amounts to the temples during festivals.

w

Not submitted details ofiComplied.
funds  earmarked  for
environmental protectionDuring inspection, it was verified that, the lease holder is
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surveillance data.

measures. spending the earmarked funds for environmental
protection - “under CER is spending on greenbelt
development, Dust suppression and for personal
protective equipment provided to workers.
4 Not furnished|Complied.
occupational health

Medical examination report of the employees are here with
enclosed which were carried out as part of occupational
health surveillance data.

WHEREAS, the EE, RO, Tirupati submitted the status report to Hon'ble NGT, Principal
Bench, New Delhi on 17.01.2023. The Hon'ble NGT, Principal Bench, New Delhi issued the
following order dt. 20.03.2023 the operating part of the directions is read as follows:.

—.apart _from_there_replies_| responses_within_one_month by e-mail .at _judicial-

"Respondent No.2 (Principal Secretary, Department of Mines & Geology, Govt. of
Andhra Pradesh) & Respondent No. 5 (A.P.Pollution Control Board) are directed to
lake appropriate remedial action and filed Action taken report -with requsite details,

ngt@gov.in".

WHEREAS, the officials of RO, Tirupati again inspected M/s. Sri Sai Krupa Granites., (Black
Granite mine — 0.611 Ha), Sy.No.100, Kotamakanapalli (V), Gudupalli (M), Chittoor District
on 11.04.2023 and observed that, the mining unit is not under operation.

WHEREAS, the following environmental compensation is estimated to levy on M/s. Sri Sai
Krupa Granites., (Black Granite mine — 0.611 Ha), Sy.N0.100, Kotamakanapalli (V),
Gudupalli (M), Chittoor District for the violation period of 86 days as per the CPCB prescribed
methodology to compute environmental compensation for the violation period. The following
formula is used for estimating environmental compensation:

Environmental Compensation (EC) = PI x N X Rx S x LF

Sk Date of — | Pollution | Scale of — | Location | Factor in— | Numberof—|—Environmental—
No| Compliance to |Index (Pl) | Operation |Factor (LF)| Rupees days of Compensation (EC)
the Direction (8) (Rs.) Violation (N)
il 22.06.2022 80 0.5 1 125 88 Rs.4,40,000/-

Note: No of violation days were taken into consideration between the period from the issuance of Show
Cause Notice i.e from 27.08.2022 to issuance of Stop production order i.e, on 23.11.2022.

EC (in Rs) =80 x 0.5 x 125 x 1 x 88 = Rs.4,40,000/-

WHEREAS, the above status was reviewed during the EAC meeting held on 08.05.2023.
After detailed review, the committee recommended to issue show cause notice to the ML for
levying Environmental Compensation as estimated by the RO, Tirupati.

In view of above You are hereby directed to show cause to why the Board shall not levy
environmental compensation for Rs.4,40,000/- (Rupees Four Lakhs and Forty thousand
only) on occupier of M/s. Sri Sai Krupa Granites., (Black Granite mine — 0.611 Ha),
Sy.No0.100, Kotamakanapalli (V), Gudupalli (M), Chittoor District.

Further, you are directed rectify the non-compliances observed by the Board officials during
inspection of your mine as mentioned above and shall furnish reply to the Show Cause




Filé Nm.l—”&F"PC B-1 102.3)'1 20/2022-TEC-TF-APPCB

Notice within 15 days from the date of issue of this notice, failing which necessary orders
will be issued to levy the environmental compensation and action will be initiated against
your unit under section 33(A) of Water (Prevention & Control of Pollution) 1974 and under
section 31(A) of Air (Prevention & Control of Pollution) Act, 1981 and amendments thereof
in the interest of public health and Environment., without any further notice.

B Sreedhar las
MEMBER SECRETARY
To
The Occupier,
M/s. Sri Sai Krupa Granites.,
(Black Granite mine - 0.611 Ha),
Sy.No.100,
Kotamakanapalli (V), Gudupalli (M),
Chittoor District.

Copy to:

1. The Joint Chief Environmental Engineer, Zonal Office, Kurnool for information and

~ necessary action. _

2. The Environmental Engineer, Regional Office, Tirupati for information and necessary
action.

-
Signed by B Sreedhar las \ \
Date: 11-05-2023 17:46:56 —
Reason: Approved




From Date: .05.2023

M/s. Sri Sai Krupa Granites,
(Black Granite mine — 0.611 Ha),
Sy.No.100, Kotamakanapalli (V),
Gudupalli (M), Chittoor District.

To

The Member Secretary

A.P.Pollution Control Board,

Paryavaran Bhavan, Head office, Opp.

JAMAC Housing Complex, APIIC Colony,
Gurunanak Colony, VITAYAWADA-520 007, (A.P).

Respected Sir,

Sub:  OA No. 271 of 2022 filed at Hon’ble NGT Principal bench, New Delhi - M/s. Sti Sai
Krupa Granites, (Black Granite mine — 0.611 Ha), Sy.No.100, Kotamakanapalli (V),
Gudupalli (M), Chittoor District - Show cause notice issued by the Board on

J\e‘ G /ﬁ 11.05.2023 — Compliance report submitted — Reg.

e

//D’é\)/v ko ok ok ok
" v \Wel umbly submit that with reference to the 1% cited above, our compliance status on

/

Iygigzj/l. Show Cause Notice No. 738/ APPCB/ HO/ECS/ TPT/2023 dt. 11.05.2023.

e dire tions\issued by the Board while serving the Stop production order dt. 23.11.2022 was
reviewed in the Task force committee meeting held at Head office, AP Pollution Control

Board, Vijayawada on 08.05.2023.

Its also submit that, Board has issued Show cause notice to our mining project for
complying the directions issued by the Board and also furnish the reply within 15 days and
further levied Environmental Compensation of Rs. 4,40,000/-.

" In this cbnnection, we assured to crﬁ(’imp(lréte' the re1ﬁaining non compliance and also
submitting Environmental Compensation of Rs. 4,40,000/- bearing DD No. 960837, Dt.
15.05.2023. ‘

[n light of the above, it is requested to kind euthorities to drop any further action
against our mining project and we will maintain all the norms stipulated by the Board.

Submitted for favour of orders
Yours faithfully

o ey Scleby— |
(Moo ANORA DEED

Encl: D.D No. 960837 dt. 15.05.2023 for Rs. 4,40,000/-

Copy submitted to the Environmental Engineer, Regional office, Titupati for favour of information.
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ANDHRA PRADESH POLLUTION CONTROL BOARD

Paryavaran Bhavan, Head Oflice, Opp: JAMAC Housing Complex,
APIIC Colony Road, Gurunanak Colony, Vijayawada - 520007.
Phone: 0866-2463200, Wcbsile: h[lps //p(b ap. gw in

SCN No. 738]APPCB!HOIECS!TPTIZOZS-I Date: 11/05/2023.

SHOW CAUSE NOTICE

‘Sub: APPCB - HO - ECS - Original Application No.271/2022 filed by Sri A. Srinivasulu &
- others, R/o Kondasamudram (V), Gudupalli (M), Chittoor District against Granite |
{ mining units - M/s. Sai Raghavendra Granites, (Black Granite mine — 0.607 Ha), !

Sy N0.98/3 Part, Kotamakanapalli (V), Gudupalli (M), Chittoor District - Hon'ble NGT

- directives 20.07.2022 - Stop production Orders issued by the Board on 22.11.2022 -
Representatlon of the ML for revocation of Stop Production order - Hon'ble NGT ?’
¢ order dt. 20.03.2023 - Inspection of the mining unit by the Board officials on |
| 11.04.2023 — Levy of Environmental Compensation - Show Cause Notice -

§

—Issued = Reg: ? :

i

"EC & CFO orders valid upto '30.09.2022.
. Original Application No0.271/2022 filed by Sri A.Srinivasulu others before Hon' ble
NGT, Principle bench, New Delhi. 5
3. Joint Committee constituted by the Hon'ble NGT, Principle bench, New Delhi. |
. Joint Committee inspection held on 22.06.2022 |
. Directions of Hon'ble NGT, Principle bench, New Delhi vide its Order |
H
i
i

Nl—l§

3
]
i
i
1
S
3

Ul b

i Dt.20.07.2022

: . Order No. 738/ APPCB/HO/UH-II/TF/TPT/2022-, D1.22.11.2022.

. Request letter of the mining unit on 31.12.2022.

. Board officials inspected the mining site on 02.01.2023. |
. Hon'ble NGT Principal Bench, New Delhi order Dt.20.03.2023. |
10.Board officials inspected the mining site on 11.04.2023.

O 00~

© 11.EAC (TF) meeting held on 08.05.2023.

i SN e s VA ot S R P e e gy |

WHEREAS, you are operating the Granite Mining Unit in the name & style of M/s. Sai
Raghavendra Granites, (Black Granite mine — 0.607 Ha), Sy.No.98/3 Part, Kotamakanapalli
(\), Gudupalli (M), Chittoor District.

WHEREAS, M/s. Sai Raghavendra Granites, (Black Granite mine — 0.607 Ha) vide ref. qt
cited, obtained Environmental Clearance (EC) and subsequent Consent for Operation (CFO)
of the Board valid for the period upto 30.09.2022.

WHEREAS, Sri ASrinivasulu & others, R/o Kondasamudram (V), Gudupalli (M), Chittoor
District vide ref. 2" cited, filed an appeal before Hon'ble NGT, Prirciple bench, New Delhi
through Original Application No.271/2022 on pollution problems beinf caused due to Granite
mining units operating in Gudupalli (M), Chittoor District, Andhra Pradesh on blasting
operations and other issues facing by the surrounding villagers.

WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref. 3'd cited, constituted a
Committee vide its order Dt.27.04.2022 and directed to submit a Joint Committee inspection
Report within two months.
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WHEREAS, the Joint Committee conducted Joint Inspection at the area on 22.06.2022 and
submitted a report to Hon'ble NGT on 16.07.2022. Subsequently, the Hon'ble NGT, Principle

bench, New Delhi vide ref. 51 cited, issued following order Dt.20.07.2022.

"Before proceeding any further, we consider it appropriate that Notice of present
proceedings be also issued to the Project Proponents, Principal Secretary,
Department of Mines and Geology, Government of Andhra Pradesh, Zonal Office of
Directorate General of Mines and Safety, (South Central Zone) Hyderabad, and
Collector, Chittoor requiring them to file their response/ reply to the allegations made
in the application as well as observations made in the report of Joint Committee within

one month".

~ "The State PCB and SEIAA are also_directed to take further remedial action in
accordance with law by following due process and also file its O.A. No. 271/2022 K

Srinivasulu & Ors Vs. State of A.P. further action taken report within two months by e-
mail at Judicial- ngt@gov.in preferably in the form of searchable PDE/OCR Support

PDF and not in the form of Image PDF".

- WHEREAS, the unitapplied—for --Renewal—of—CTQO.—The—Zonal—office,—Kurnool—-—

sought clarification on 25.10.2022 for payment balance consent fee and other lapse.

WHEREAS, the issue was reviewed during the EAC (TF) meeting held on 09.11.2022 and
vide ref. 6" cited the Board issued Stop Production order to your mining project vide order
dt.22.11.2022

WHEREAS, M/s. Sai Raghavendra Granites, (Black Granite mine — 0.607 Ha) vide ref. 7th
cited, requested the Board for revocation of Stop Production order along with photographic
evidence on rectification of the non-compliances. The officials of RO, Tirupati inspected
M/s. Sai Raghavendra Granites, (Black Granite mine — 0.607 Ha) on 02.01.2023 &
11.04.2023 and reported the following status in respective of non-compliances observed
during the issue of stop production order on 22.11.2022:

—+Sk—}—— Condition————— [ ————————— Compliance i

No.
1 Buffer zone of 7.5 meters allfPartially Complied.
around the mine lease area
for green belt development{The mining unit has recently planted about 200 Nos of
is not being maintained. saplings at buffer zone at South and North. Existing pit
vas appearing while obtaining the mining lease on
[=ste side and on west side ram is existing.

2 Project  Authorities  not| As the mining project was not under operation for the
provided details/ recordsjast 2 years due to demand Notice raised by the
regarding the CSR activities{Department of Mines & Geology. Presently the mining
and year wise expenditureproject is making efforts for re-commencing its
incurred for each financialpperation and during the inspection the proponent
vear. informed that they will take up the activities under CSR
activities after re-commencing the same.

3 Avenue  plantation  (talliComplied.
plants) of at least 1.5 m
height for 1 km length of thefThe mining project has started avenue plantation.




T R e o T

File No.APPCB-11023/117/2022-TEC-TF-AP PCB

approach road on either side

of the road was not
developed.

4 No water sprinklers andDuring the inspection the proponent of the mining
mobile  water  sprinklinglproject have informed that, they will provide water
tankers are available at thegsprinklers after they resume the mining activities.

Imine lease area.

5 Monitoring reports of|Presently, the mining unit is not under operation.

Ambient Air Quality (AAQ),
Ground water level and
quality, Noise levels, are not

available.

6 Permission from Competent|The project proponent has informed that, they will
Authority for withdrawing ofjobtain the same before commencement of the mining
ground water from borejperations if applicable.
wells is not available.

7 Garland drains and Siltation|[The mining project has started works related to
ponds are not available. providing of Garland drains & siltation ponds.

8 Measures for ground water[The proponent of the mining unit has informed that,
recharge are not beingthey proposed to meet the water requirement through
taken. water tankers.

9 Over Burden is being|The proponent of the mining unit have proposed to
dumped out of the minejdump the overburden within the mine lease area.
ease area. Approval
regarding dumping of OB
out of the mine lease area is
not available.

10— Retaining-wall at the end-of{The —mining—project—has- started —works. related  to
OB dump of appropriate sizeconstruction of retaining wall.

s not available.

11 Details/ records regarding|The proponent of the mining unit have informed that,
the Occupational Healthithey will maintain all the records once the mining
Surveillance of workers arepperations resumed.
not available.

12 Details/records regarding|The proponent of the mining unit have informed that,
constitution  of  separatefthey will maintain all the records once the mining
Environmental Managementfoperations resumead.

Cell are not available.

13 Details/ records regarding{The proponent of the mining unit have informed that,
funds earmarked forthey will maintain all the records once the mining
environmental protectionpperations resumed.
imeasures are not available.

14 Project Authorities are not [The proponent of the mining unit have informed that,

monthly
along

submitting Six
compliance reports
with

they will submit six monthly compliance once the
mining operations resumed.
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Monitored data to competent
authorities on regular basis.
15 Project Authorities are not [The proponent of the mining unit have informed that,
submitting - Environmental they will submit Form- V once the mining operations
Statement in  Form-V to resumed.

Competent authorities on
regular basis.

WHEREAS, the EE, RO, Tirupati submitted the status report to Hon'ble NGT, Principal
Bench, New Delhi on 17.01.2023. The Hon'ble NGT, Principal Bench, New Delhi issued the
following order dt. 20.03.2023 the operarting part of the directions is read as follows:.

"Respondent No.2 (Principal Secretary, Department of Mines & Geology, Govt. of
Andhra Pradesh) & Respondent No. 5 (A.P.Pollution Control Board) are directed to
take appropriate remedial action and filed Action taken report -with requsite details,
apart from there replies | responses within one month by e-mail at judicial-

ngt@gov.in”.

WHEREAS, the officials of RO, Tirupati again inspected M/s. Sai Raghavendra Granites,
i (Black-Granite—mine——0.607-Ha),-Sy.N0.98/3 -Part,Kotamakanapalli-(\),-Gudupalli (M), ———
Chittoor District on 11.04.2023 and observed that, the mining unit is not under operation.

WHEREAS, the following environmental compensation is estimated to levy on M/s. Sai
Raghavendra Granites, (Black Granite mine — 0.607 Ha), Sy.N0.98/3 Part, Kotamakanapalli
{V), Gudupalli (M), Chittoor District for viclation period of 86 days as per the CPCB
prescribed methodology to compute environmental compensation for the violation period.
The following formula is used for estimating environmental compensation:

Environmental Compensation (EC) = PIXNx Rx S x LF -
sl. Date of Pollution Scale of Location | Factorin | Number of Environmental

No| Compliance to |[Index (Pl) | Operation |Factor (LF)| Rupees days of Compensation (EC)
the Direction (S) (Rs.) Violation (N)
1 22.06.2022 80 0.5 1 125 88 Rs.4,40,000/-

Note: No of violation days were taken into consideration between the period from the issuance of Show Cause
Notice i.e from 27.08.2022 to issuance of Stop production order i.e, on 23.11.2022,

EC (inRs) =80 x0.5x 125 x 1 x 88 = Rs.4,40,000/-

WHEREAS, the above status was reviewed during the EAC meeting held on 08.05.2023.
After detailed review, the committee recommended to issue show cause notice to the ML for
levying Environmental Compensation as estimated by the RO, Tirupathi.

In view of above You are hereby directed to show cause to why the Board shall not levy
environmental compensation for Rs.4,40,000/- (Rupees Four Lakhs and Forty thousand
only) on occupier of M/s. Sai Raghavendra Granites, (Black Granite mine — 0.607 Ha),
Sy.N0.98/3 Part, Kotamakanapalli (V), Gudupalli (M), Chittoor District.

Further, you are directed rectify the non-compliances observed by the Board officials during
inspection of your mine as mentioned above and shall furnish reply to the Show Cause
Notice within 15 days from the date of issue of this notice, failing which necessary orders
will be passed levying the environmental compensation and action will be initiated against
your unit under section 33(A) of Water (Prevention & Control of Pollution) 1974 and under
section 31(A) of Air (Prevention & Control of Pollution) Act, 1981 and amendments thereof
in the interest of public health and Environment., without any further notice.

_—
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B Sreedhar las

MEMBER SECRETARY
To

The Occupier,

Mls. Sai Raghavendra Granites,
(Black Granite mine - 0.607 Ha),
Sy.No0.98/3 Part,

Kotamakanapaili (V), Gudupalli (M),
Chittoor District.

Copy to:

1. The Joint Chief Environmental Engineer, Zonal Office, Kurnool for information and
necessary action. ‘

2. The Environmental Engineer, Regional Office, Tirupati for information and necessary
action.

Signed by B Sreedhar las 7
Date: 11-05-2023 17:45:04 '
Reason: Approved
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From Date: \S.05.2023
M/s. Sai Raghavendra Granites,
(Black Granite mine — 0.607 Ha),
Sy.N0.98/3Part, Kotamakanapalli (V),
Gudupalli (M), Chittoor District.

To

The Member Secretary

A.P.Pollution Control Board,

Paryavaran Bhavan, Head office, Opp.

JAMAC Housing Complex, APIIC Colony,
Gurunanak Colony, VIJAYAWADA-520 007, (A.P).

Respected Sir,

\_\ # €7 “Sub:  OA No. 271 of 2022 filed at Hon’ble NGT Principal bench, New Delhi - M/s. Sai
A Raghavendra Granites, (Black Granite mine — 0.607 Ha), Sy.No0.98/3Part,
4\)} Kotamakanapalli (V), Gudupalli (M), Chittoor District - Show cause notice issued by
the oard on 11.05.2023 — Compliance report submitted — Reg.
- ,\a%’”
\0

i(ﬁ\w Cause Notice No. 738/ APPCB/ HO/ECS/ TPT/2023 dt. 11.05.2023.

% % k ok k%

We humbly submit that with reference to the 1% cited above, our compliance status on
the directions issued by the Board while serving the Stop production order dt. 24.11.2022 was
reviewed in the Task force committee meeting held at Head office, AP Pollution Control

Board, Vijayawada on 08.05.2023.

Its also submit that, Board has issued Show cause notice to our mining project for
complying the directions issued by the Board and also furnish the reply within 15 days and
further levied Environmental Compensation of Rs. 4,40,000/-.

In this Ebnnection, we assured tocomple_t_ethe remaining non compliance and also
submitting Environmental Compensation of Rs. 4,40.000/- bearing DD No. 960835, Dt.
15.05.2023.

[n light of the above, it is requested to kind authorities to drop any further action
against our mining project and we will maintain all the norms stipulated b)@oarc@uﬁ/ '

Submitted for favour of orders
Yours faithfully

C 5. SUF\L\ZUH\AYL_) :

Fncl: D.D No. 960835 dt. 15.05.2023 for Rs. 4,40,000/-

Copy submitted to the Environmental Engineer, Regional oftice, Tirupati for favour of information.
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ANDHRA PRADESH POLLUTION CONTROL BOARD

Paryavarén Bhavan, Head Office, Opp: JAMAC Housing Complex,

APIC Colony Road, Gurunanak Colony, Vijayawada - 520007,
Phone: 0866-2463200, Wehsite: https://pch.ap.gov.in

SCN No. 738/APPCB/HO/ECS/TPT/2023- Date:11/05/2023,

SHOW CAUSE NOTICE

Sub : APPCB HO ECS Onglnal Appllcatlon N0.271/2022 filed by Sri A. Srinivasulu & |
others, R/o Kondasamudram (V), Gudupalli (M), Chittoor District against Granite

mining units - Sri K.Siva Prakash mine — 0.772 Ha (Formerly M/s. Sri Venkata Sai .
Granites), Sy.No.101/2, Kotamakanapalli (V), Gudupalli (M), Chittoor District -
Hon'ble NGT directives 20.07.2022 - Stop production Orders issued by the Board on |
; i 22.11.2022 - Representation of the ML for revocation of Stop Production order - ;
i Hon'ble NGT order dt. 20.03.2023 - Inspection of the mining unit by the Board
¢ officials on 11.04.2023 - Levy of Enwronmental Compensatlon Show Cause !

- Notice.-—Issued — Reg.
. '1. EC & CFO orders valid upto 30.09.2022. ;
i 2. Original Application No.271/2022 filed by Sri A.Srinivasulu others before Hon' ble
! NGT, Principle bench, New Delhi. 5
' . Joint Committee constituted by the Hon'ble NGT, Principle bench, New Delhi.  ;
. Joint Committee inspection held on 22.06.2022 (
. Directions of Hon'ble NGT, Principle bench, New Delhi vide its Order !
I Dt.20.07.2022
. Order No. 738/ APPCB/HO/UH-II/TF/TPT/2022-, Dt.22.11.2022.
. Request letter of the mining unit on 31.12.2022.
. Board officials inspected the mining site or: 02.01.2023.

. Hon'ble NGT Principal Bench, New Delhi order Dt.20.03.2023.
10 Board officials inspected the mining site on 11.04.2023.
11.EAC (TF) meetlng held on 08 05.2023.

0~ w

O~

WHEREAS, you are operating the Granite Mining Unit in the name & style of Sri K.Siva
Prakash mine — 0.772 Ha (Formerly M/s. Sri Venkata Sai Granites), Sy.No.101/2,
Kotamakanapalli (V), Gudupalli (M), Chittoor Distrct.

WHEREAS, Sri K.Siva Prakash mine — 0.772 Ha vide ref. 15! cited, obtained Environmental
Clearance (EC) and subsequent Consent for Operation (CFO) of the Board valid for the
period upto 30.09.2022.

WHEREAS, Sri A. Srinivasulu & others, R/o Kondasamudram (V), Gudupalli (M), Chittoor
District vide ref. 2"4 cited, filed an appeal before Hon'ble NGT, Prirciple bench, New Delhi
through Original Application No.271/2022 on pollution problems being caused due to Granite
mining units operating in Gudupalli (M), Chittoor District, Andhra Pradesh on blasting
operations and other issues facin by the surrounding villagers.

WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref. 3" cited, constituted a
Committee vide its order Dt. ’7 04.2022 and directed to submit & Joint Committee inspection
Report within two months.
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WHEREAS the Joint Committee conducted Joint Inspection at the area on 22.06.2022 and
submitted a report to Hon'ble NGT on 16.07.2022. Subsequently, the Hon'ble NGT, Principle

hench; New Delhi vide ref. 51 cited issued the following order Dt.20.07.2022.

“Before proceeding any further, we consider it appropriate that Notice of present

proceedings be also issued to the Project Proponents, Principal Secretary,
Department of Mines and Geology, Government of Andhra Pradesh, Zonal Office of
Directorate General of Mines and Safety, (South Central Zone) Hyderabad, and
Collector, Chittoor requiring them to file their response/ reply to the allegations made
in the application as well as observations made in the report of Joint Committee
within one month".

"The State PCB and SEIAA are also _directed to take further remedial action in

accordance with law by following cue pracess and also file its O_.A. No. 271/2022 K
Srinivasulu & Ors Vs. State of A.P. further action taken report within two months by e-

mail at judicial- ngt@gov.in preferably in the form of searchable PDF/OCR _Support

PDF and not in the form of Image PDF",
WHEREAS, the - unit applied for renewal of CTO. The Zonal  office, Kurnool

sought clarification on 25.10.2022 for payment balance consent fee and other lapse.

WHEREAS, the issue was reviewed during the EAC (TF) meeting held on 09.11.2022 and

vide ref. 61 cited the Board issued Stop Production order to your mining project vide order
dt.22.11.2022

WHEREAS, Sri K.Siva Prakash mine (0.772 Ha) vide ref. 7t cited, requested the Board for
revocation of Stop Production order along with photographic evidence on rectification of the
non-compliances. The officials of RO, Tirupati inspected Sri K.Siva Prakash mine (0.772
Ha) on 02.01.2023 & 11.04.2023 and reported the following status in respective of non-
compliances mentioned in the stop production order on 22.11.2022:

s -
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Sl Candition Compliance

No. : - _

1 [Not maintained buffer]Partially Complied.
zone of 7.5 m on all four ‘ :
sides. During the inspection, it was observed that the mining unit is

maintaining the buffer zone towards East & South side and
North side approach road. West side by other Granite
quarry lease area.

In this connection the mining unit holder have informed that,
as the extent of the mining unit is only 0.772 Ha and could
not maintain buffer zone at North side and the mining unit is
developing green belt at vacant areas towards East side.

2 Not provided the detailsiComplied.
of CSR activities taken -
up. During the inspection, it was observed that, they are taking

Lp activities under CSR activities for providing of street
lights, School development works and donating amounts to
he-temples-during-festivals-with-earmarked-CSR-budget.

3 Over burden is being[The mining unit have applied for additional land of 2.081 Ha
dumped outside theffor utilizing the same commonly for storing the overburden
mine lease area. ‘ by the other mining unit operated by same management

also and have obtained NOC from Revenue Department
and same is pending for grant with Director of Mines &
Geology (DM & G)..

4 Not submitted details offThe mining authorities are spending the earmarked funds
funds earmarked - forfor environmental protection under CER is spending on
environmental protectionjgreenbelt development, Dust suppression and for personal
measures. protective equipment have provided to warkers with

earmarked CER budget.

B Not submitted water &Complied.
air  quality monitoring :
reports. ' 3 party analysis reports carried out by M/s. Star Analytical

Services are here with enclosed for kind perusal.

6 Mot furnishedComplied.

occupational health

surveillance data.

Medical examination report of the employees are here with
enclosed which were carried out as part of occupational

health surveillance data.

WHEREAS, the EE, RO, Tirupati submitted the status report to Hon'ble NGT, Principal
Bench, New Delhi on 17.01.2023. The Hon'ble NGT, Principal Bench, New Delhi issued the
following order dt. 20.03.2023 the operating part of the directions is read as follows:.

"Respondent No.2 (Principal Secretary, Departmer.t of Mines & Geology, Govt. of
Andhra Pradesh) & Respondent No. 5 (A.P.Pollution Control Board) are direcled to
lake appropriate remedial action and filed Action talien report -with requsite details,
apart from there replies | responses within one month by e-mail at fudicial-
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ngt@gov.in'.

WHEREAS, the officials of RO, Tirupati again inspected Sri K.Siva Prakash mine — 0.772 Ha
(Formerly M/s. Sri Venkata Sai Granites), Sy.No.101/2, Kotamakanapalli (V), Gudupalli (M),
Chittoor Distrct on 11.04.2023 and obhserved that, the mining unit is not under operation.

WHEREAS, the following environmental compensation is estimated to levy on Sri K.Siva
Prakash mine — 0.772 Ha (Formerly M/s. Sri Venkata Sai Granites), Sy.No0.101/2,
Kotamakanapalli (V), Gudupalli (M), Chittoor District for the violation period of 86 days as per
the CPCB prescribed methodology to compute environmental compensation for the violation
period. The following formula is used for estimating environmental compensation:

Environmental Compensation (EC) = PIX N x Rx S x LF

Sl. Date of Pollution Scale of Location | Factorin | Number of Environmental

No| Compliance to |index (Pl) | Operation |Factor(LF)| Rupees days of Compensation (EC)
the Direction (S) (Rs.) Violation (N)

1 22.06.2022 80 0.5 1 125 85 Rs.4,25,000/-

Note: No of violation days were taken into consideration between the period from the issuance of Show Cause
7 Noticeli.,e from 30.08.2022to issuance of Stop production order i.e, on 23.11.2022.

EC (in Rs) =80 x 0.5 x 125 x 1 x 85 = Rs.4,25,000/-

WHEREAS the above status was reviewed during the EAC meeting held on 08.05.2023.
After detailed review, the committee recommended to issue show cause notice to the ML for
levying Environmental Compensation as estimated by the RO, Tirupathi.

In view of above, You are hereby directed to show cause to why the Board shall not
levy environmental compensation for Rs.4,25,000/- (Rupees Four Lakhs and Twenty
Five thousand only) on occupier of Sri K.Siva Prakash mine — 0.772 Ha (Formerly M/s. Sri
Venkata Sai Granites), Sy.No.101/2, Kotamakanapalli (V), Gudupalli (M), Chittoor Distrct.

Further, you are directed rectify the non-compliances observed by the Board officials during

—inspection-of your mine_as-mentionedabove and shall furnish-reply-to-the Show-Cause
Notice within 15 days from the date of issue of this notice, failing which necessary orders
will be issued to levy the environmental compensation and action will be initiated against
your unit under section 33(A) of Water (Prevention & Control of Pollution) 1974 and under
section 31(A) of Air (Prevention & Control of Pollution) Act, 1981 and amendments thereof
in the interest of public health and Environment., without any further notice.

B Sreedhar las
MEMBER SECRETARY
To
The Occupier,
Sri K.Siva Prakash mine - 0.772 Ha,
(Formerly M/s. Sri Venkata Sai Granites),
Sy.No0.101/2,
Kotamakanapalli (V), Gudupalli (M),
Chittoor Distret.

Copy to:

. The Joint f“l ief Environmental Engineer, Zonal Office, Kurnool for information and
necessary action.




2. The Environment
action. ‘

al Engineer, Regional Office, Tirupati for information and necessary

Signed by B Sreedhar las
Datia: T1-06-2023 175101

i

Hoason: Aporove




From Date: 15.05,2023
Sri K.Slva Prakash

Formerly M/s. Sri Venkata Sai Granites
0.772 Ha Black Granite Mine,

Sy. No. 101/2, Kotamakanapalli (V),
Gudupalli (M), Chittoor District.

Cell No.: 9789941111, 9391052525,

To

The Member Secretary

A.P.Pollution Contrel Board,

Paryavaran Bhavan, Head office,

Opp. JAMAC Housing Complex, APIIC Colony,
Gurunanak Colony, VIJAYAWADA-520 007, (A.P)

Respected Sir,

Sub: OA No.271 of 2022 filed at NGT Principal Bench New Delhi-Sri K.Siva
Prakas Mine 0.772 Ha. (Formerly M/S. Sri Venkata Sai Granites) Sy. No.
® 101/2 Kotamakanapalli (V) Gudupalli (M) Chittoor District- Show Cause
\1\)\( Notice issued by the Board on 11.05.2023-Compliance report submitted
Regarding.

_Ref: § ow,,CéLusé. Notice No. 738/ APPCB/ HO/ECS/ TPT/2023 dt.
ra 11°95.2023

* ok ok oW
0 W& humbly submit that, with reference cited above, our compliance
status on the direction issued by the Beard while serving the stop production
order dt.23.11.2022 was reviewed in the task force committee meeting held at
Head office A.P.Pollution Control Board, VIJAYAWADA on 08.05.2023.]

It’s also submit that, Board has issued Show Cause Notice to our mining
project for complying the directions issued by the Board and also furnish the
————reply-within—15-days;-and-further-lived=Envirormental-compensation forRs———————————————
4,25,000/-.
In this connection, we assured to complete the remaining non compliance and
also submitting Environmental compensation for Rs. 4,25,000/- vide D.D No.
000148 dt. 15.05.2023.

In light of the above, it is requested to kind authorities to drop any further
action against our mining project and we will maintain all the normas stipulated by
the Board.

Submitted for favor of orders
Thanking you sir,
Yours faithfully

A
' Encl: D.D No. 000148 dt. 15.05.2023 for Rs. 4,25,000/- (K.Sivaprakash)

f‘# 1 ' 7" e .
/ Copy submitted to the Environmental Engineer, Feglonal office, Tirupati, for favor
of information,
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 File No.APPCB-11023/118/2022-TEC-TF-APPCB

ANDHRA PRADESH POLLUTION CONTROL BOARD

Paryavaran Bhavan, Head Office, Opp: JAMAC Housing Complex,

APIIC Colony Road, Gurunanak Colony, Vijayawada - 520007,
Phone: 0866-2463200, Website: https:/pcb.ap.gov.in

SCN No. 738/APPCB/HO/ECSITPT/2023- Date: 11/05/2023

SHOW CAUSE NOTICE

Sub APPCB — HO - ECS Orlgmal Apphcatlon N0.271/2022 filed by Sri A.Srinivasulu &
i© 1 others, R/o Kondasamudram (\), Gudupalh (M), Chittoor District against Granite
mlnlng units - Sri K.Siva Prakash mine — 0.405 Ha (Formerly M/s. Sri Venkata Sai
l ¢ Granites), Sy.No0.103, Kotamakanapalli (V), Gudupalli (M), Chittoor District - Hon'ble
: . NGT directives 20.07.2022 - Stop production Orders issued by the Board on
f : 22.11.2022 - Representation of the ML for revocation of Stop Production order -

i Hon'ble NGT order dt. 20.03.2023 - Inspection of the mining unit by the Board
- officials on 11.04.2023 - Levy of Environmental Compensation - Show Cause
Notlce Issued - Reg.

1. EC & CFO orders valid upto 30.09.2022.
f 2. Original Application No.271/2022 filed by Sri A.Srinivasulu others before Hon' ble
NGT, Principle bench, New Delhi.
3. Joint Committee constituted by the Hon'ble NGT, Principle bench, New Delhi.
. Joint Committee inspection held on 22.06.2022
. Directions of Hon'ble NGT, Principle bench, New Delhi vide its Order
Dt.20.07.2022
6. Order No. 738/ APPCB/HO/UH-II/TF/TPT/2022-, Dt.22.11.2022.
7. Request letter of the mining unit on 31.12.2022.
8. Board officials inspected the mining site on 02.01.2023.
9. Hon'ble NGT Principal Bench, New Delhi order Dt.20.03.2023.
10.Board officials inspected the mining site cn 11.04.2023.
11.EAC (TF) meeting held on 08.05.2023.

192 I N

* kK

WHEREAS, you are operating the Granite Mining Unit in the name & style of Sri K.Siva
Prakash mine — 0.405 Ha (Formerly M/s. Sri Venkata Sai Granites), Sy.No.103,
Kotamakanapalli (V), Gudupalli (M), Chittoor District.

WHEREAS, Sri K.Siva Prakash mine (0.405 Ha) vide ref. 13 cited, obtained Environmental
Clearance (EC) and subsequent Consent for Operation (CFO) of the Board valid for the
period upto 30.09.2022.

WHEREAS, Sri A. Srinivasulu & others, R/o Kondasamudram (V), Gudupalli (M), Chittoor
District vide ref. 2"d cited, filed an appeal before Hon'ble NGT, Prirciple bench, New Delhi
through Original Application No.271/2022 on pollution problems being caused due to Granite
mining units operating in Gudupalli (M), Chittoor District, Andhra Pradesh on blasting
operations and other issues facing by the surrounding villagers.

WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref. 3™ cited, constituted a
Commiltee vide its order Dt.27.04.2022 and directed to submit a Joint Committee inspection
Report within two months.
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WHEREAS, the Joint Committee conducted Joint Inspection at the area on 22.06.2022 and
submitted a report to Hon'ble NGT on 16.07.2022. Subsequently, the Hon'ble NGT, Principle

bench, New Delhi vide ref. 51" cited issued following order Dt.20.07.2022

"Before proceeding any further, we consider it appropriate that Notice of present
proceedings be also issued (o the Project Proponents, Principal Secretary,
Department of Mines and Geology, Government of Andhra Pradesh, Zonal Office of
Directorate General of Mines and Safety, (South Central Zone) Hyderabad, and
Collector, Chittoor requiring them to file their response/ reply to the allegations made
in the application as well as observations made in the report of Joint Committee
within one month”.

"The State PCB and SEIAA are also directed to take further remedial action in

accordance with law by following due process and also file its O.A. No. 271/2022 K
Srinivasulu & Ors Vs. State of A.P. further action taken report within two months by e-

mail at judicial- ngt@gov.in preferably in the form of searchable PDF/OCR Support
PDFE and not in the form of Image PDF".

WHEREAS, -the unit 'applied for Renewal of CTO. The Zonal office, Kurnool

sought clarification on 25.10.2022 for payment balance consent fee and other lapse.

WHEREAS, the issue was reviewed during the EAC (TF) meeting held on 09.11.2022 and

vide ref. 61 cited the Board issued-Stop Production order to your mining project vide order -

dt.22.11.2022

WHEREAS, Sri K.Siva Prakash mine (0.405 Ha) vide ref. 7t cited, requested the Board for
revocation of Stop Production order along with photographic evidence on rectification of the
non-compliances. The officials of RO, Tirupati inspected Sri K.Siva Prakash mine (0.405
Ha) on 02.01.2023 & 11.04.2023 and reported the following status in respective of non-
compliances mentioned in the stop production order on 22.11,2022:




File No.APPCB-11023/118/2022-TEC-TF-APPCB

provided regarding funds
earmarked for
environmental  protection
measures.

Sl Condition Compliance
No.
1 The mining unit is notfPartially Complied.
maintaining buffer zone on
all four sides. During the inspection, it was observed that the mining unit
is maintaining the buffer zone towards East & South side
and North side approach road. In this connection the
mining unit holder have informed that, as the extent of the
mining unit is only 0.405 Ha and could not maintain buffer
zone at West side due to village Road.
2 Not furnished the details [Complied.
of CSR activities.
During the inspection, it was verified that, the mine lease
holder is taking up activities under CSR activities for
providing of street lights, School development works and
donating amounts to the temples during festivals with the
earmarked CSR budget. :
3 -Monitoring——reports—ofComplied: -~
Ambient Air Quality
(AAQ), Ground water level@rd party analysis reports carried out by M/s. Star
and quality, Noise levelsianalytical Services are here with enclosed for kind
are not provided. perusal.
4 The mining authorities are[During the inspection, the mine unit holder have informed
dumping the overburdenthat, they have applied for additional land of 2.081 Ha for
outside the mining area. |utilizing the same commonly for storing the overburden by
the other mining unit operated by same management also
and have obtained NOC from Revenue Department and
same is pending for grant with Director of Mines &
Geology (DM & G).
5 [The details/records  ofComplied.

Occupational Health

Surveillance of workersMedical examination report of the employees are here

are not available. with enclosed which were carried out as part of
occupational health surveillance data.

6 Details/records notiComplied.

During inspection it was verified that, the lease holder is
spending the earmarked funds for environmental
protection under CER on greenbelt development, Dust
suppression and for personal protective equipment

provided to workers with earmarked CER budget.

WHEREAS, the EE, RO, Tirupati submitted the status report to Hon'ble NGT, Principal
Bench, New Delhi on 17.01.2023. The Hon'ble NGT, Principal Bench, New Delhi issued the
following order dt. 20.03.2023 and the operating part of the directions is read as follows:.

"Respondent No.2 (Principal Secretary, Department of Mines & Geology, Govt. of
Andhra Pradesh) & Respondent No. 5 (A.P.Pollution Control Board) are directed to
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take appropriate remedial action and filed Action taken report -with requsite details,
apart from there replies | responses within one month by e-mail at judicial-

ngt@agov.in”.

WHEREAS, the officials of RO, Tirupati again inspected Sri K.Siva Prakash mine — 0.405 Ha
(Formerly M/s. Sri Venkata Sai Granites), Sy.No.103, Kotamakanapalli (V), Gudupalli (M),
Chittoor Distrct on 11.04.2023 and observed that, the mining unit is not under operation.

WHEREAS, the following environmental compensation is estimated to levy on K.Siva
Prakash mine — 0.405 Ha (Formerly M/s. Sri Venkata Sai Granites), Sy.No.103,
Kotamakanapalli (V), Gudupalli (M), Chittoor Distrct for the violation period of 86 days as per
the CPCB prescribed methodology to compute environmental compensation for the violation
period. The following formula is used for estimating environmental compensation:

Environmental Compensation (EC) = PIx Nx Rx S x LF

Sl Date of Pollution Scale of Location | Factorin | Number of Environmental
No| Compliance to |Index (Pl) | Operation |Factor (LF)| Rupees days of |Compensation (EC)
the Direction (S) (Rs.) Violation (N)
1 22.06.2022 80 0.5 1 125 85 Rs.4,25,000/-

" Note: No of violation days were taken into consideration between the period from the issuance of Show Cause
Notice i.,e from 30.08.2022 to issuance of Stop production order i.e, on 23.11.2022.

EC (in Rs) = 80 x 0.5 x 125 x 1 x 85 = Rs.4,25,000/-

WHEREAS, the above status was reviewed during the EAC meeting held on 08.05.2023.
After detailed review, the committee recommended to issue show cause notice to the ML for
levying Environmental Compensation as estimated by the RO, Tirupathi.

In view of above, You are hereby directed tc show cause to why the Board shall not levy
environmental compensation for Rs.4,25,000/- (Rupees Four Lakhs and Twenty Five
thousand only) on occupier of Sri K.Siva Prakash mine — 0.405 Ha (Formerly M/s. Sri
Venkata Sai Granites), Sy.No.103, Kotamakanapalli (V), Gudupalli (M), Chittoor Distrct.

Further, you are directed rectify the non-compliances observed by the Board officials during

inspection of your mine as mentioned above and shall furnish reply to the Show Cause
Notice within 15 days from the date of issue of this notice, failing which necessary orders
will be issued to levy the environmental compensation and action will be initiated against
your unit under section 33(A) of Water (Prevention & Control of Pollution) 1974 and under
section 31(A) of Air (Prevention & Control of Pollution) Act, 1981 and amendments thereof
in the interest of public health and Environment., without any further notice.

B Sreedhar las
MEMBER SECRETARY
To
The Occupier,
Sri K.Siva Prakash mine - 0.405 Ha,
(Formerly M/s. Sri Venkata Sai Granites),
Sy.No0.103,
Kotamakanapalli (V), Gudupalli (M),
Chittoor Distrct.

Copy to:

1. The Joint Chief Environmental Engineer, Zonal Office, Kurnool for information and
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necessary action. ' i
2. The Environmental Engineer, Regional Office, Tirupati for information and necessary
action. :

Signed by B Sreedhar las
Date: 11-06-2023 17:44:06 ,
Reason: Approved. ; _ T




From Date; 15.05.2023
8rl K.Silva Prakash

Formerly M/s, Srl Venkata Sal Granltes

0.405 Ha Black Granite Mine,

Sy. No. 103, Kotamakanapalli (V), Gudupalli (M),
Chittoor District,

Cell No,: 9789941111, 9391052525.

To

The Member Secretary

A.P.Pollution Control Board,

Paryavaran Bhavan, Head office,

Opp. JAMAC Housing Complex, APIIC Colony,
Gurunanak Colony, VIJAYAWADA-520 007, (A.P)

; Respected Sir,

Sub: OA No.271 of 2022 filed at NGT Principal Bench New Delhi -Sri K. Siva
Prakash Mine 0.405 Ha (Formerly M/S. Sri Venkata Sai Granites) Sy
No.103 of Kotamakanapalli (V)Gudupalli (M) Chittoor District- Show
Cause Notice issued by the Board on 1 1.05.2023-Compliance report
Submitted-Regarding.

@ = 3 Ref: Show Cause Notice No. 738/ APPCB/ HO/ECS/ TPT/2023 dt.
_H\# 11.05.2023. |
* ok ok ok N
W We humbly submit that, with reference cited above, our compliance

status on the direction issued by the Board while serving the stop production
?er dt.23.11.2022 was reviewed in the task force committee meeting held at
_~—He d“oliﬁ?e A.P.Pollution Control Board, VIJAYAWADA on 08.05.2023.]

4>

It’s also submit that, Board has issued Show Cause Notice to our mining
roject for complying the directions issued by the Board and also furnish the
reply within 15 days, and further lived Environmental compensation for Rs.
T N e ke
In this connection, we assured to complete the remaining non, compliance and
submitting Environmental compensation for Rs. 4,25,000/- vide D.D No. 0004147
dt. 15.05.2023.

In light of the above, it is requested to kind authorities to drop any further
action against our mining project and we will maintain all the norms stipulated by

the Board.

Submitted for favor of orders
Thanking you sir,

Yours faithfully
XJW*

(K.Sivaprakash)
Encl: D.D No. 000147 dt. 1 5.05,2023 for Rs. 4,25,000/-

/
.,;' Copy submitted to the Ehnvironmental Engineer, Reglonal olfice, Tirupalti, tor favor

of information.
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File No.APPCB-11023/115/2022-TEC-TF-APPCB

ANDHRA PRADESH POLLUTION CONTROL BOARD

Paryavaran Bhavan, Head Office, Opp: JAMAC Housing Complex,

APIIC Colony Road, Gurunanak Colony, Vijayawada - 520007.
Phone: 0866-2463200, Website: https:/pcb.ap.gov.in

SCN No. 738/APPCB/HO/ECS/TPT/2023- Date: 11/05/2023

SHOW CAUSE NOTICE

Sub APPCB — HO ECS Orlg[nal Appllcatlon No. 271/2022 f|ied by s A Srinivasulu &
.. 1 others, R/o Kondasamudram (V), Gudupalli (M), Chittoor District against Granite
mining units - M/s. J.R.Granites Pvt. Ltd., (Black Granite mine — 4.846 Ha),
Sy.No0.136, 137 & 138, Kotamakanapalli (V), Gudupalli (M), Chittoor District -
Hon'ble NGT directives 20.07.2022 - Stop production Orders issued by the Board on
22.11.2022 - Representation of the ML for revocation of Stop Production order - -
: i Hon'ble NGT order dt. 20.03.2023 - Inspection of the mining unit by the Board |
© officials on 11.04.2023 - Levying Environmental Compensation - Show Cause |
.-Notice-lssued - Reg. i

T S e et s, S s A St s SN

Ref 1. EC & CFO orders valid upto 30.09.2022.
% | 2. Original Application No.271/2022 filed by Sri A.Srinivasulu others before Hon' ble é
! ! NGT, Principle bench, New Delhi.
' . Joint Committee constituted by the Hon'ble NGT, Principle bench, New Delhi.
. Joint Committee inspection held on 22.06.2022
. Directions of Hon'ble NGT, Principle bench, New Delhi vide its Order
! Dt.20.07.2022 i
. Order No. 738/ APPCB/HO/UH-I/TF/TPT/2022-, Dt.22.11.2022.
. Request letter of the mining unit on 31.12.2022.
. Board officials inspected the mining site on 02.01.2023.
. Hon'ble NGT Principal Bench, New Delhi order Dt.20.03.2023.
10.Board officials inspected the mining site on 11.04.2023.
11.EAC meeting | held ~on 08.05.2023.

i
;

U b Ww

OO~

O,

*** s e

WHEREAS, you are operating the Granite Mining Unit in the name & style of M/s.
J.R.Granites Pvt. Ltd., (Black Granite mine — 4.846 Ha), Sy.No.136, 137 & 138,
Kotamakanapalli (V), Gudupalli (M), Chittoor District.

WHEREAS, M/s. J.R.Granites Pvt. Ltd., (Black Granite mine — 4.846 Ha) vide ref. 15! cited,
obtained Environmental Clearance (EC); and Consent for Operation (CFO) of the Board valid

for the period upto 30.09.2022.

WHEREAS, Sri A. Srinivasulu & others, R/o Kondasamudram (V), Gudupalli (M), Chittoor
District vide ref. 2nd cited, filed an appeal before Hon'ble NGT, Prirciple bench, New Delhi
through Original Application No.271/2022 on pollution problems being caused due to Granite
mining units operating in Gudupalli (M), Chittoor District, Andhra Pradesh on blasting
operations and other issues facing by the surrounding villagers.

WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref. 3" cited, constituted a
Committee vide its order Dt.27.04.2022 and directed to submit a Joint Committee inspection
Report within two months.
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WHEREAS, the Joint Committee conducted Joint Inspection at the area on 22.06.2022 and
submitted a report to Hon'hle NGT on 16.07.2022. Subsequently, the Hon'ble NGT, Principle

bench, New Delhi vide ref. 51" cited issued following order Dt.20.07.2022 -

"Before proceeding any further, we consider it appropriate that Notice of present
proceedings be also issued to the Project Proponents, Principal Secretary,
Department of Mines and Geology, Government of Andhra Pradesh, Zonal Office of
Directorate General of Mines and Safety, (South Central Zone) Hyderabad, and
Collector, Chittoor requiring them to file their response/ reply to the allegations made
in the application as well as observations made in the report of Joint Committee
within one month".

"The State PCB and SEIAA are also directed to take further remedial action in
accordance with law by following due process and also file its O.A. No. 271/2022 K

Srinivasulu & Ors Vs. State of A.P. further action taken report within two months by e-

mail at Judicial- ngt@gov.in preferably in the form of searchable PDF/OCR Support

PDF and not in the form of Image PDF",

~ WHEREAS, the unit applied for Renewal of CTO. The Zonal office, Kurnool sought
clarification on 25.10.2022 for payment balance consent fee and other lapse.

WHEREAS, the issue was reviewed during the EAC (TF) meeting held on 09.11.2022 and

vide ref. 6! cited the Board issued Stop Production order to your mining project vide order
dt.22.11.2022.

WHEREAS, the ML of M/s. J.R.Granites Pvt. Ltd., (Black Granite Mine — 4.846 Ha) vide ref.
7t cited, requested the Board for revocation of Stop Production order along with
photographic evidence on rectification of the non-compliances. The officials of RO, Tirupati
inspected M/s. J.R.Granites Pvt. Ltd., on 02.01.2023 & 11.04.2023 and reported the following
status in respective of non-compliances mentioned in the stop production order on
22.11.2022:

| Sl Condition __Compliance B
No.
1 Not developed adequate|Partially Complied.
avenue plantation along
the approach road. The mining project have started developing greenbelt at
vacant places and along the approach road in addition to
the existing greenbelt with local species.
The mining unit is not under operation since May, 2022 due
to demand notice raised by the Department of Mines &
Geology for payment of penalty for the reason for not
paying advance seigniorage fee and without dispatch
permits and subsequent stop production order issued by
the Board.
2 The mining authorities [Earlier, dumping of overburden is happened outside the
are dumping the jease area.
overburden outside the
mining area. Now, the mining project applied for additional land of 1.818
Ha for using as common dumping yard along with other
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mining unit owned by same mining unit and the same was
granted by the DM & G. During the inspection the
representative of the mining unit have informed that, they
will dump the over burden in the earmarked area in future.

3 Details/records notjComplied.
provided regarding funds
earmarked forDuring inspection the lease holder is spending the
environmental protectionjearmarked funds for environmental protection under CER
measures. for greenbelt development, Dust suppression and for
personal protective equipment provided to workers.

WHEREAS, the EE, RO, Tirupati submitted the status report to Hon'ble NGT, Principal
Bench, New Delhi on 17.01.2023. The Hon'ble NGT, Principal Bench, New Delhi issued the
following order dt. 20.03.2023 and the operating part of the directions is read as follows:.

"Respondent No.2 (Principal Secretary, Department of Mines & Geology, Govt. of

Andhra Pradesh) & Respondent No. 5 (A.P.Pollution Control Board) are directed to

take appropriate remedial action and filed Action taken report -with requsite details,
__apart_from _there_replies_I_responses._within_one._month_by_e-mail_at_Judicial-

ngt@gov.in”.

WHEREAS, the officials of RO, Tirupati again inspected M/s. J.R.Granites Pvt. Ltd., (Black
Granite mine — 4.846 Ha), Sy.N0.136, 137 & 138, Kotamakanapalli (V), Gudupalli (M),
Chittoor District on 11.04.2023 and observed that, the mining unit is not under operation.

WHEREAS, the following environmental compensation is estimated to levy on M/s.
J.R.Granites Pvt. Ltd., (Black Granite mine — 4.846 Ha), Sy.No0.136, 137 & 138,
Kotamakanapalli (V), Gudupalli (M), Chittoor District for the violation period of 86 days as per
the CPCB prescribed methodology to compute environmental compensation for the violation
period. The following formula is used for estimating environmental compensation:

Environmental Compensation (EC) = PIXNxXxRx S x LF

S|~ Date of - Pollutio | Scale of — focation—— Eactorin— puumber of —Environmental—|—————
I.| Compliance nindex |Operation [actor (LF) [Rupees days of Compensation

N| tothe P (s (Rs.) [Violation (N) (EC)

o| Direction

1 22.06.2022 80 0.5 1 125 86 Rs.4,30,000/-

Note: No of violation days were taken into consideration between the period from the issuance of Show Cause
Notice i.,e from 29.08.2022 to issuance of Stop production order i.e, on 23.11.2022,

EC (in Rs) = 80 x 0.5 x 125 x 1 x 86 = Rs.4,30,000/-

WHEREAS, the above status was reviewed during the EAC meeting held on 08.05.2023.
After detailed review, the committee recommended to issue show cause notice to the ML for
levying Environmental Compensation as estimated by the RO, Tirupathi.

In view of above, You are hereby directed to show cause to why the Board shall not levy
the environmental compensation for Rs.4,30,000/- (Rupees Four Lakhs and Thirty
thousand only) on occupier of M/s. J.R.Granites Pvt. Ltd., (Black Granite mine — 4.846 Ha),
Sy.N0.136, 137 & 138, Kotamakanapalli (V), Gudupalli (M), Chittoor District.

Further, you are directed rectify the non-compliances observed by the Board officials during
inspection of your mine as mentioned above and shall furnish reply to the Show Cause
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Notice within 15 days from the date of issue of this notice, failing which necessary orders
will be issued to levy the environmental compensation and action will be initiated against
your unit under section 33(A) of Water (Prevention & Control of Pollution) 1974 and under
section 31(A) of Air (Prevention & Control of Pollution) Act,1981 and amendments thereof in
the interest of public health and Environment., without any further notice.

B Sreedhar las
MEMBER SECRETARY
To
The Occupier,
M/s. J.R.Granites Pvt. Ltd.,
(Black Granite mine — 4.846 Ha),
Sy.N0.136, 137 & 138,
Kotamakanapalli (V), Gudupalli (M),
Chittoor District.

Copy to:

1. The Joint Chief Environmental Engineer, Zonal Office, Kurnool for information and
necessary action.

2. The Environmental Engineer, Regional Office, Tirupati for information and necessary
action.

Signed by B Sreedhar las o
Date: 11-05-2023 17:41:52
Reason. Approved




From Date: 15.05.2023

M/s. J.R.Granites Pvt. Ltd.,

(Black Granite mine — 4.846 Ha),
Sy.No.136, 137 & 138, Kotamakanapalli (V),
Gudupalli (M), Chittoor District.

To

The Member Secretary

A.P.Pollution Control Board,

Paryavaran Bhavan, Head office, Opp.
JAMAC Housing Complex, APIIC Colony,
Gurunanak Colony, VIIAYAWADA-520 007, (A.P).

Respected Sir,

Sub:  OA No. 271 of 2022 filed at Hon’ble NGT Principal bench, New Delhi - Mys.
J.R.Granites Pvt. Ltd., (Black Granite mine - 4.846 Ha), Sy.No.136, 137 & 138,
Kotamakanapalli (V), Gudupalli (M), Chittoor District - Show cause notice issued by
the Board on 11.05.2023 — Compliance report submitted — Reg.

Ref: 1. Show Cause Notice No. 738/ APPCB/ HO/ECS/ TPT/2023 dt. 11.05.2023.

ok ok ok ok ok

We humbly submit that with reference to the 1** cited above, our compliance status on
the directions issued by the Board while serving the Stop production order dt. 23.11.2022 was
reviewed in the Task force committee meeting held at Head office, AP Pollution Control

Board, Vijayawada on 08.05.2023.

—_Its also_submit- that, Board has-issued-Show—cause notice to_our mining project for

complying the directions issued by the Board and also furnish the reply within 15 days and
further levied Environmental Compensation of Rs. 4,30,000/-.

In this connection, we assured to complete the remaining non compliance and also
submitting Environmental Compensation of Rs. 4,30,000/- bearing DD No. 325955, Dt.

12.05.2023,

\ - é [n light of the above, it is requested to kind authorities to drop any further action
h*ﬂ agairﬁ‘our mining project and we will maintain all the norms stipulated by the Board.
i A

sy > . . .
\ Submitted for favour of orders
(o Y . Yours faitifully
N \ . AN el
A . ¥ sl $a

(P. Maheshwara Rao)
Eocl: DD No. 325055 dt. 12.05.2023 tor Ry, 430,000,

Copy submitted to the Envitonmental Engineer Regional oflice, Ticupati for favour of informatio,
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——————+——i~Cause Notice issued—=Reg:
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ANDHRA PRADESH POLLUTION CONTROL BOARD

Paryavaran Bhavan, Head Office, Opp: JAMAC Housing Complex,

APIIC Colony Road, Gurunanak Colony, Vijayawada - 520007.
Phone: 0866-2463200, Website: https://pch.ap.gov.in

SCN No. 738/APPCB/HO/ECS/TPT/2023- Date:11/05/2023,

SHOW CAUSE NOTICE

Sub APPCB - HO - ECS - Original Application No.271/2022 filed by Sri A. Srinivasulu &
= others, R/o Kondasamudram (V), Gudupalli (M), Chittoor District against Granite

{ mining units - M/s. J.R.Granites Pvt. Ltd., (Black Granite mine - 1.620 Ha), !

! Sy.N0.89/1, 95/I(P), 95/2(P), & 95/3(P) Kotamakanapalli (V), Gudupalli (M), Chittoor !
District - Hon'ble NGT directives 20.07.2022 - Stop production order issued by the
Board on 22.11.2022 - Representation of the ML for revocation of Stop Production
: order - Hon'ble NGT order dt. 20.03.2023 - Inspection of the mining unit by the Z
i Board officials on 11.04.2023 — Levy of Environmental Compensatlon Show !

1. EC & CFO orders valid upto 30.09.2022. :

2. Original Application No.271/2022 filed by Sri A.Srinivasulu others before Hon’ ble |
NGT, Principle bench, New Delhi.

. Joint Committee constituted by the Hon'ble NGT, Principle bench, New Delhi.

. Joint Committee inspection held on 22.06.2022

. Directions of Hon'ble NGT, Principle bench, New Delhi vide its Order
Dt.20.07.2022

. Order No. 738/ APPCRB/HO/UH-II/TF/TPT/2022-, Dt.22.11.2022.

. Request letter of the mining unit on 31.12.2022.

. Board officials inspected the mining site on 02.01.2023.
. Hon'ble NGT Principal Bench, New Delhi order Dt.20.03.2023.

: : 10 Board officials inspected the mining site on 11.04.2023.

Us W i

WO~

_11.EAC (TF) meeting held on 08.05.2023. Y I

WHEREAS, you are operating the Granite Mining Unit in the name & style of M/s. J.R.
Granites Pvt. Ltd., (Black Granite mine - 1.620 Ha), Sy.No.89/1, 95/I(P), 95/2(P), & 95/3(P)
Kotamakanapalli (V), Gudupalli (M), Chittoor District.

WHEREAS, M/s. J.R.Granites Pvt. Ltd., (Black Granite mine - 1.620 Ha) vide ref. 15t cited,
obtained Environmental Clearance (EC) and subsequent Consent for Operation (CFO) of the
Board valid for the period upto 30.09.2022.

WHEREAS, Sri A. Srinivasulu & others, R/o Kondasamudram (V), Gudupalli (M), Chittoor

District vide ref. 29 cited, filed an appeal before Hon'ble NGT, Prirciple bench, New Delhi
through Original Application No.271/2022 on polluting problems being caused due to Granite
mining units operating in Gudupalli (M), Chittoor District, Andhra Pradesh on blastmg
operations and other issues facing by the surrounding villagers.

WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref. 3'd cited, constituted a
Committee vide its order Dt.27.04.2022 and directed tc submit a Joint Committee inspection
Report within two months.
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WHEREAS, the Joint Committee conducted Joint Inspection at the area on 22.06.2022 and
submitted a report to Hon'ble NGT on 16.07.2022. Subsequently, the Hon'ble NGT, Principle

bench, New Delhi vide ref. 41" cited, made the following in its order Dt.20.07.2022 -

"Before proceeding any further, we consider it appropriate that Notice of present
proceedings be also issued to the Project Proponents, Principal Secretary,
Department of Mines and Geology, Government of Andhra Pradesh, Zonal Office of
Directorate General of Mines and Safety, (South Central Zone) Hyderabad, and
Collector, Chittoor requiring them to file their response/ reply to the allegations made
in the application as well as observations made in the report of Joint Committee within

one month".

“The State PCB and SEIAA are also directed to take further remedial action in

accordance with law by following due process and also file its O.A. No. 271/2022 K

Srinivasulu & Ors Vs. State of A.P. further action taken report within two months by e-
mail at Judicial- ngt@gov.in preferably in the form of searchable PDE/OCR Support

PDF and not in the form of Image PDF".

_. WHEREAS, the_unit-applied for_Renewal of CTO._The_Zonal_office;_Kurnool_sought_certain .
clarification on 25.10.2022 for payment balance consent fee and other lapse.

WHEREAS, the issue was reviewed during the EAC (TF) meeting held on 09.11.2022 and
vide ref. 61 cited the Board issued Stop Production order to your mining project vide order
dt.22.11.2022

WHEREAS, the ML of M/s. J.R.Granites Pvt. Ltd., (Black Granite Mine — 1.620 Ha) vide ref.
7 cited, requested the Board for revocation of Stop Production order along with
photographic evidence on rectification of the non-compliances. The officials of RO, Tirupati
inspected M/s. J.R.Granites Pvt. Ltd., on 02.01.2023 & 11.04.2023 and reported the following
status in respective of non-compliances mentioned in the stop production order on
22.11.2022:

Sl._|  Condition Compliance_
No.

1 Not developed adequate[Partially Complied.
avenue plantation along
the approach road. The mining project have started developing greenbelt at
vacant places and along the approach road in addition to
the existing greenbelt with local species.

The mining unit is not under operation since May, 2022
due 1o demand notice raised by the Department of Mines &
Geology for payment of penalty for the reason for not
paying advance seigniorage fee and without dispatch
permits and also subsequent stop production order issued
by the Board.

2 The mining authorities [The extent of the mine is only 0.850 Ha only and hence,
are dumping the dumping of overburden was happened outside the lease
overburden outside the larea

mining area.

Now, the mining project has applied for additional land of
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1.818 Ha for using as common dumping yard along with
other mining unit owned by same mining unit and the same
was granted by the DM & G. During the inspection the
representative of the mining unit have informed that, they
ill dump the over burden in the earmarked area in future.

3 Details/records not Complied.
providing regarding funds
earmarked for During inspection the lease holder is spending the
environmental protection earmarked funds for environmental protection under CER
measures. - is spending on greenbelt development, Dust suppression
and for personal protective equipment provided to workers.

WHEREAS, the EE, RO, Tirupati submitted the status report to Hon'ble NGT, Principal
Bench, New Delhi on 17.01.2023. The Hon'ble NGT, Principal Bench, New Delhi issued the
following order dt. 20.03.2023 and the operating part of the directions is read as follows:

_____.__"Respondent_No.2_(Principal_Secretary, Department of Mines_& Geology, Govt. of

Andl1rn Pradesh) & Respondent No. 5 (A.P.Pollution Control Board) are directed to
take appropriate remedial action and filed Action taken report - with requsite details,
apart from there replies | responses within one month by e-mail at Judicial-

ngt@gov.in". ‘

WHEREAS, the officials of RO, Tirupati again inspected M/s. J.R.Granites Pvt. Ltd., (Black
Granite mine - 1.620 Ha), Sy.No.89/1, 95/(P), 95/2(P), & 95/3(P) Kotamakanapalli (V),
Gudupalli (M), Chittoor District on 11.04.2023 and observed that, the mining unit is not under
operation.

WHEREAS, the following environmental compensation is estimated to levy on M/s.
J.R.Granites Pvt. Ltd., (Black Granite mine - 1.620 Ha), Sy.No.89/1, 95/I(P), 95/2(P), &
95/3(P) Kotamakanapalli (V), Gudupalli (M), Chittoor District for the violation period of 86
days as per the CPCB prescribed methodology to compute environmental compensation for

—————the violation—period:—The—following—formula— is used - for ~estimating—environmental-—

compensation:

Environmental Compensation (EC) = PIXxN xRx S x LF

S| Date of Pollutio Scale of Location Factor Number of Environmental
.| Compliance n Index Operation Factor in days of Compensation
N| tothe (D] (3) (LF) Rupees Violation (EC)

o| Direction (Rs.) (N)

1 22.06.2022 80 0.5 1 125 86 Rs.4,30,000/-

Note: No of violation days were taken into consideration between the period from the issuance of Show Cause
Notice i.,e from 29.08.2022 to issuance of Stop production order i.e, on 23.11.2022.

EC(inRs)=80x05x125x1x86= Rs.4,30,000/-

WHEREAS, the above status was reviewed during the EAC meeting held on 08.05.2023.
After detailed review, the committee recommended to issue show cause notice to the ML for
levying Environmental Compensation as estimated by the RO, Tirupati.

In view of above You are hereby directed to show cause why the Board shall not levy
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environmental compensation for Rs.4,30,000/- (Rupees Four Lakhs and Thirty thousand
only) on occupier of M/s. J.R.Granites Pvt. Ltd., (Black Granite mine - 1.620 Ha),
Sy.N0.89/1, 95/I(P), 95/2(P), & 95/3(P) Kotamakanapalli (V), Gudupalli (M), Chittoor District.

Further, you are directed rectify the non-compliances observed by the Board officials during
inspection of your mine as menticned above and shall furnish reply to the Show Cause
Notice within 15 days from the date of issue of this notice, failing which necessary orders
will be issued to levy the environmental compensation and action will be initiated against
your unit under section 33(A) of Water (Prevention & Control of Pollution) 1974 and under
section 31(A) of Air (Prevention & Control of Pollution) Act, 1981 and amendments thereof
in the interest of public health and Environment., without any further notice.

B Sreedhar las
MEMBER SECRETARY
To '
The Occupier,
M/s. J.R.Granites Pvt. Ltd.,
(Black Granite mine - 1.620 Ha),
Sy.No.89/1, 95/I(P), 95/2(P), & 95/3(P).
Kotamakanapalli (V), Gudupalli (M),
- Chittoor District.

Copy to:

1. The Joint Chief Environmental Engineer, Zonal Office, Kurnool fo'r%ihformation and
necessary action.

2. The Environmental Engineer, Regional Office, Tirupati for information and necessary
action.

Signed by B Sreedhar las
Date: 11-05-2023 17:49:12
Reason: Approved: . 2

4




From Date: 15.05.2023

M/s. J.R. Granites Pvt Ltd

Black Granite Mine — 1.620 Ha,
Sy.N0.89/1, 95/1(P), 95/2(P), & 95/3(P)
Kotamakanapalli (V), Gudupalli (M),
Chittoor District.

To

The Member Secretary

A.P.Pollution Control Board,

Paryavaran Bhavan, Head office, Opp.
JAMAC Housing Complex, APIIC Colony,
Gurunanak Colony, VITAYAWADA-520 007, (A.P).

Respected Sir,

Sub:  OA No. 271 of 2022 filed at Hon’ble NGT Principal bench, New Delhi - M/s.
J.R.Granites Pvt.Ltd., (Black Granite Mine-1.620 Ha) Sy.No.89/1, 95/1(P), 95/2(P), &
95/3(P) Kotamakanapalli (V), Gudupalli (M), Chittoor District - Show cause notice
issued by the Board on 11.05.2023 — Compliance report submitted — Reg.

Ref 1. Show Cause Notice No. 738/ APPCB/ HO/ECS/ TPT/2023 dt. 11.05.2023.

% %k ok ok oF R

We humbly submit that with reference to the 1% cited above, our compliance status on
the directions issued by the Board while serving the Stop production order dt. 23.11.2022 was
reviewed in the Task force committee meeting held at Head office, AP Pollution Control

Board, Vijayawada on 08.05.2023.

Its also submit that, Board has issued Show cause notice to our mining project for
= cempl-ying—.the:directions—issuedh,g.thgﬂoariancLalso furnish tbeﬁ@Mithin_ 15 days and

Tk

further levied Environmental Compensation of Rs. 4,30,000/-.

In this connection, we assured to complete the remaining non compliance and also
submitting Environmental Compensation of Rs. 4,30,000/- bearing DD No. 325954, Dt.

12.05.2023.

In light of the above, it is requested to kind authorities to drop any further action
jaga'inst our mining project and we will maintain all the norms stipulated by the Board.

D\
AN N\ SQubmitted for favour of orders
N

~
. s Yours faithfully
~,"")—)‘/ 5 ‘ = /'?}/ e "T/'
Mot N ,/'f%“d 45
) e \\\’\J".:rf : Ifz"/' i L{if/
9 WX Nt g /
I E (P. Maheshwara Rao)

facl: 0.0 No. 325954 dt. 12.05.2023 for Rs. 4.30,000)/-

Copy submitted to the Fuvironmental Engineer, Regional aflice, Tirupati for favour ol information.
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ANDHRA PRADESH POLLUTION CONTROL BOARD

Paryavaran Bhavan, Head Office, Opp: JAMAC Housing Complex,

APIIC Colony Road, Gurunanak Colony, Vijayawada - 520007.
Phone: 0866-2463200, Website: https://pch.ap.gov.in

SCN No. 738/APPCB/HO/ECS|TPT/2023- Date:11/05/2023.

SHOW CAUSE NOTICE

Sub APPCB HO ECS Orlglnal Appllcat:on No.271/2022 filed by Sti A. Srinivasulu &
| others, Rlo Kondasamudram (V), Gudupalli (M), Chittoor District against Granite™'
- mining units - M/ s. J.R.Granitef Pvt. Ltd., (Black Granite mine - 0.850 Ha), °

. Sy.N0.99/ 4 & 7, Kotamakapalli (V), Gudupalli (M), Chittoor District - Hon'ble NGT

. directives 20.07.2022 - Stop production Orders issued by the Board on 22.11.2022 -

¢ Representation of the ML for revocation of Stop Production order — Hon'ble NGT :

* order dt. 20.03.2023 - Inspection of the Board officials on 11.04.2023 - Levy of '
Environmental Compensation - Show Cause Notice - Issued - Reg.

1. EC&CFO orders valid upto 30.09.2022.

2. Original Application No.271/2022 filed by Sri A.Srinivasulu others before Hon'ble !
NGT, Principle bench, New Delhi.

. Joint Committee constituted by the Hon'ble NGT, Principle bench, New Delhi.

. Joint Committee inspection held on 22.06.2022

. Directions of Hon'ble NGT, Principle bench, New Delhi vide its Order

Dt.20.07.2022

. Order No. 738/ APPCB/HO/UH-IIITFTPT/2022-, Dt.22.11.2022.

. Request letter of the mining unit on 31.12.2022.

. Board officials inspected the mining site on 02.01.2023.

. Hon'ble NGT Principal Bench, New Delhi order Dt.20.03.2023.

10.Board officials inspected the mining site on 11.04.2023.

11.EAC (TF) meeting held on 08.05.2023.

B i b i e it i il s S b . Ao bl AN S A A s B s e i
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WHEREAS, you are operating the Granite Mining Unit in the name & style of M/s. J.R.
Granites Pvt. Ltd., (Black Granite mine — 0.850 Ha), Sy.N0.99/4 & 7, Kotamakanapalli (V),
Gudupalli (M), Chittoor District.

WHEREAS, M/s. J.R.Granites Pvt. Ltd., (Black Granite mine — 0.850 Ha) vide ref. 15! cited,
obtained Environmental Clearance (EC) and subsequent Consent for Operation (CFO) of the
Board valid for the period upto 30.09.2022.

WHEREAS, Sri A. Srinivasulu & others, R/ o Kondasamudram (V), Gudupalli (M), Chittoor

District vide ref. 2nd cited, filed an appeal before Hon'ble NGT, Prirciple bench, New Delhi
through Original Application No.271/2022 on pollution problems being caused due to
Granite mining units operating in Gudupalli (M), Chittoor District, Andhra Pradesh on
blasting operations and other issues facing by the surrounding villagers.

WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref. 3" cited, constituted a
Committee vide its order Dt.27.04.2022 and directed to submit a Joint Committee inspection
Report within two months.
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WHEREAS, the Joint Committee conducted Joint Inspection at the area on 22.06.2022 and
submitted a report to Hon'ble NGT on 16.07.2022. Subsequently, the Hon'ble NGT, Principle

bench, New Delhi vide ref. 51 cited, issued the following order Dt.20.07.2022 -

"Before proceeding any further, we consider it appropriate that Notice of present
proceedings be also issued to the Project Proponents, Principal Secretary,
Department of Mines and Geology, Government of Andhra Pradesh, Zonal Office of
Directorate General of Mines and Safety, (South Central Zone) Hyderabad, and
Collector, Chittoor requiring them to file their response/ reply to the allegations made
in the application as well as observations made in the report of Joint Committee
within one month".

"The State PCB and SEIAA are also directed to take further remedial action in

accordance with law by following due process and also file its O.A. No. 271/2022 K

Srinivasulu & Ors Vs. State of A.P. further action taken report within two months by e-
mail at Judicial- ngt@gov.in preferably in the form of searchable PDF/OCR Support
PDF and not in the form of Image PDF".

WHEREAS, the unit applied for Renewal of CTO. The Zonal office, Kurnool sought

_clarification on 25.10.2022 for payment balance consent fee and other lapse.

WHEREAS the issue was reviewed during the EAC (TF) meeting held on 09.11.2022 and

vide ref. 6" cited the Board issued Stop Production order to your mining project vide order
dt.22.11.2022

WHEREAS, M/s. J.R.Granites Pvt. Ltd., (Black Granite Mine - 0.850 Ha) vide ref. 7t cited,
requested the Board for revocation of Stop Production order along with photographic
evidence on rectification of the non-compliances. The officials of RO, Tirupati inspected
M/s. J.R.Granites Pvt. Lid., on 02.01.2023 & 11.04.2023 and reported the status in
resepective of non-compliances mentioned in the stop production order on 22.11.2022;

are dumping the
overburden outside the
mining area.

Sl. Condition Compliance
No.
1 Not developed adequatelPartially Complied.
Aavenue plantation along
the approach road. The mining project have started developing greenbelt at
vacant places and along the approach road in addition to
the existing greenbelt with local species.
The mining unit is not under operation since May, 2022
due to demand notice raised by the Department of Mines &
Geology for payment of penalty for the reason for not
paying advance seigniorage fee and without dispatch
permits and also subsequent stop production order issued
by the Board.
2 The mining authorities [The extent of the mine is only 0.850 Ha only and hence,

dumping of overburden was happened outside the lease
area.

Now, the mining project has applied for additional land of
1.818 Ha for using as common dumping yard along with
other mining unit owned by same mining unit and the same
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was granted by the DM & G. During the inspection the
representative of the mining unit have informed that, they
will dump the over burden in the earmarked area in future,

3 Details/records not Complied.
providing regarding funds
earmarked for During inspection the lease holder is spending the
environmental protection farmarked funds for environmental protection under CER
measures. s spending on greenbelt development, Dust suppression
and for personal protective equipment provided to workers.

WHEREAS, the EE, RO, Tirupati submitted the status report to Hon'ble NGT, Principal
Bench, New Delhi on 17.01.2023. The Hon'ble NGT, Principal Bench, New Delhi issued the
following order dt. 20.03.2023 and the operaitng part of the directions is read as follows:

"Respondent No.2 (Principal Secretary, Department of Mines & Geology, Govt. of

Andhra Pradesh) & Respondent No. 5 (A.P.Pollution Control Board) are directed to

take appropriate remedial action and filed Action taken report -with requsite details,
__apart from there replies | responses within _one_month by e-mail at judicial-

ngt@gov.in".

WHEREAS the officials of RO, Tirupati again inspected M/s. J.R.Granites Pvt. Ltd., (Black
Granite mine - 0.850 Ha), Sy.N0.99/ 4 & 7, Kotamakanapalli (V), Gudupalli (M), Chittoor
District on 11.04.2023 and observed that, the mining unit is not under operation.

WHEREAS the following environmental compensation is estimated to levy on M/s.
J.R.Granites Pvt. Ltd., (Black Granite mine - 0.850 Ha), Sy.N0.99/ 4 & 7, Kotamakanapalli
(V), Gudupalli (M), Chittoor Districtfor the violation period of 86 days as per the CPCB
prescribed methodology to compute environmental compensation for the violation period.
The following formula is used for estimating Environmental Compensation:

Environmental Compensation (EC) = PIX N xRx Sx LF

S Date of Pollutio | Scale of Location | Factorin Number of Environmental
.| Compliance nindex | Operation Factor Rupees days of Compensation
N to the L) ) (LF) (Rs.) | Violation (N) (EC)

o Direction

1 22.06.2022 80 0.5 1 125 86 Rs.4,30,000/-

Note: No of violation days were taken into consideration between the period from the issuance of Show Cause
Notice i.,e from 29.08.2022 to issuance of Stop production order i.e, on 23.11.2022.

EC (in Rs) =80 x 0.5 x 125 x 1 x 86 = Rs.4,30,000/-

WHEREAS, the above status was reviewed during the EAC (TF) meeting held on
08.05.2023. After detailed review, the commitee recommended to issue show cause notice to
the ML for levying environmental compensation as estimated by the RO, Tirupathi.

In view of above, you are hereby directed to show cause why the Board shall not levy
environmental compensation for Rs.4,30,000/- (Rupees Four Lakhs and Thirty thousand
only) on occupier of M/s. J.R.Granites Pvt. Ltd., (Black Granite mine - 0.850 Ha), Sy.No0.99/
4 & 7, Kotamakanapalli (V), Gudupalli (M), Chittoor District.

Further, you are directed rectify the non-compliances observed by the Board officials during
inspection of your mine as mentioned above and shall furnish reply to the Show Cause
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Notice within 15 days from the date of issue of this notice, failing which necessary orders
will be issued to levy the environmental compensation and action will be initiated against
your unit under section 33(A) of Water (Prevention & Control of Pollution) 1974 and under
section 31(A) of Air (Prevention & Control of Pollution) Act, 1981 and amendments
thereof, in the interest of public health and Environment., without any further notice.

B Sreedhar las
MEMBER SECRETARY
To
The occupier,
M/s. J.R.Granites Pvt. Ltd.,
(Black Granite mine - 0.850 Ha),
Sy.N0.99/4 & 7,
Kotamakanapalli (V), Gudupalli (M),
Chittoor District.

Copy to:

1. The Joint Chief Environmental Engineer, Zonal Office, Kurnool for information and
T necessary action.

2. The Environmental Engineer, Regional Office, Tirupati for information and necessary
action.

Signed by B Sreedhar las
Date: 11-05-2023 17:47:50
Reason: Approved



From Date: 15.05.2023

M/s. J.R. Granites Pvt Ltd e
Black Granite Mine — 0.850 Ha, o &
Sy.n0.99/4&7, Kotamakanapalli village,
Gudupalli Mandal, Chittoor District-517425.

To

The Member Secretary

A.P.Pollution Control Board,

Paryavaran Bhavan, Head office, Opp.

JAMAC Housing Complex, APIIC Colony,
Gurunanak Colony, VIJAYAWADA-520 007, (A.P).

Respected Sir,

Sub: OA No. 271 of 2022 filed at Hon’ble NGT Principal bench, New Delhi - M/s.
J.R.Granites Pvt.Ltd.,, (Black Granite Mine-0.850 Ha) Sy No. 99/4 &7,
Kotamakanapalli Village, Gudupalli (M) Chittoor District - Show cause notice issued
by the Board on 11.05.2023 — Compliance report submitted — Reg.

Ref: 1. Show Cause Notice No. 738/ APPCB/ HO/ECS/ TPT/2023 dt. 11.05.2023.

d sk ok ok ok ok

We humbly submit that with reference to the 1% cited above, our compliance status on
the directions issued by the Board while serving the Stop production order dt. 22.11.2022 was
reviewed in the Task force committee meeting held at Head office, AP Pollution Control

Board, Vijayawada on 08.05.2023.

Its also submit that, Board has issued Show cause notice to our mining project for
complying the directions issued by the Board and also furnish the reply within 15 days and
further levied Environmental Compensation of Rs. 4,30,000/-. S RIS

In this connection, we assured to complete the remaining non compliance and also
submitting Environmental Compensation of Rs. 4,30,000/- bearing DD No. 325953, Dt.
12.05.2023.

In light of the above, it is requested to kind authorities to drop any further action
against our mining project and we will maintain all the norms stipulated by the Board.

A\
/k@ \,,3\(?'k Submitted for favour of orders

Vg Yours fai J;fully
/\/é/ }\W m v)\‘%‘;\ ﬁ"jqj

(P. Maheshwara Rao)

A

-
e

Encl: D.D No. 325953 dt. 12.05.2023 for Rs. 4,30,000/-

Copy submitted to the Environmental Engineer, Regional office, Tirupati for favour of information.
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